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BETWEEN

Fsanalka Vedavathi,

H. No. 16-4-966, Pinakini Avenug, Near

Apollo Hospital, Nellore - 524 003

b

6.

. Andhra Pradesh  Pollution  Control

Board

(Represented by its Regional Officer)
Regional Office, 1¥ Floor, AP.S.F.C
Building, A.XK. Nagar, Nellore Town &
District — 524 004, Andhra Pradesh

. Union of Indin

(Represented by its Secretary),

Ministry of Environment, Forest and

Climate change 1 Floor, Prithivi Wing,
indira Paryavaran Bhavan, Jor Bagh,
New Delli-1 10 003 & Others

CAndhras Pradesh  Pollution Control

Board

(Represented by its Member Secretary)
A-3, Parayavaran Bhavan, Sanath Nagar,
Industrial Estate, Hyderabad, Telangana
State-300 018

. The  District  Collector/  District

Exccutive Magistrate

Collectorate Buildings,

Nellore Town -524 002 SPS Nellore
District, Andhra Pradesh

. M/s. Adani Wilmar Limited (Unit-1)

(Formerly M/s, Krishnapatnam Otls &
Fats Py, Lid),

Sy. No.292, 317, Pantapalem (V) (Epur
1B), Muthukur (M), SPSR Nellore Dist.
Andhra Pradesh- 524 323

M/s. Saraiwwalaa AGRY Refineries
Ltd
(Represented by its Managing Director)

- Pantapalem Village &  Post  (Via)

Niduguntapalem, Muthkur Mandal, SPS
Nellore Distriet, Andhra  Pradesh- 524
323

M{s. Gemini Edibles & FatsTadia Pyt

- Ltd. (Represented by ity Managing

Direetor] N
Pantapalem  Village &  Post.  (Via)
Niduguntapalem, Muthkur Mandal, SPS
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NOTARY
GOVT. OF INDIA

b1°8 JAN 2007
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Nellore District, Andhira Pradesh-524
323

M/s. Bouth India Krishna Oil & TFats
(P) Ltd . (Represented by its Mandging
Director)

Pantapalem. -Village & Post, (Via)
Niduguntapalem, Muthkur Mandal, SPS
Nellore District,

Andhsa Pradesh- 524 323 ...8" Respondent

9. Mi/s. Enami Biotech Ltd
(Represented by its Managing Director)
Pantapalem  Village & Post  (Via)
Niduguntapalem, Muthkur Mandal, SPS
Nellore District, Andhra Pradesh- 524
323 9" Respondent,

10. M/s. 3F Industrials Ltd
(Represented by its Managing Director)
Pantapalem Village & Post, (Via)
Niduguntapalem Muthkur Mandal, SPS
Nellore District, Andhra Pradesh- 524
323 ...10"™ Respondent

11.M/s. Adani Wilmar Limited ~(Unit-ID)
(Previously  M/s.  Louis  Dreyfus
Commodities India Pvt. Ltd.)
Sy. No.1601, Epuru Bit-1B, APIC,
Pantapalem (V), Muthukur (M), SPSR .
Nellore Dist Andhra Pradesh- 524 323 ATV Respondent

REPLY AFFIDAVIT FILED ON BEHALFE OF 11% RESPONDENT T0O THE ACTION

TAKEN REPORT DATED 13/12/2021

I, Asheesh Gupta, S/o Late Dr. M.L. Gupta, aged about 38 years, having office at 1‘*‘01‘mnf:
Housc, Néar Navrangpura Railway Crossing, Ahmedabad-380 009 and vesiding at Flat No. 801,
Sctu Elcgance, Motera, Ahmedabad 380 005, do hereby solemnly affirm and sincerely state as
follows:

2. T am the Senior Manager, Legal of M/s. Adani Wilmar (Unit-11), the 11™ Respondent
herein, arﬁd the authorized signatory of the 11™ Respondent. As such 1 am well acquainted with
the facts of the case. 1 am authorized to file this affidavit on behalf of the 11™ Respondent herein,
3. The 4" Respondent has filed Action Taken Report dated 13/12/2021 (henceforth: *Action

Taken report’) in the Original Application No. 221 of 2015 pending before this Hon'ble.

Tribunal. x \
e -
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The OA 221 of 2015 was heard by this Hon’ble Tribunal on 22/12/2021, wherein this

it"blc Tribunal dirvected:

a, the 4% Respondent not to procecd with directions issued in Order dated
23/09/2021;

b, the Joint Commitiee to file a further report;

c. the 4® Respondent to file their further action taken report.

5. Subsequent. to the Order dated 22.12.2021, the 11" Respondent was served with an

Inspection Notice bearing No. OA 221 of 2015/APPCB/RO/NLR/2022-957 dated 04.01.2022

(heneeforth: “Inspeetion Notice’) stating the Joint Committee’s infention to inspect the 11

Respondent’s unit on 10-11 January 2022 and directing the 11" Respondent to file their

objections 1o the Action Taken Report by 07.01.2022.

6. The 11" Respondent filed Reply to the Inspection Notice in Letter dated 07" January,

2022.

The 11" Respondent denies all the contentions in the Action Taken Report to the extent it

i

is prejudicial to the interest of the 11* Respondent and is filing this Reply to place on record its
objections thereto.

g In the interest of brevity, the 11* Respondent refrains from reiterating the background and
submissions made in the OA 221 of 2015. It is prayed that all submissions made in the prior
'l'{eplies; and QObjections may be considered as part and parcéi of this Reply to the Action Taken

Report.

Regpondent. The Action Taken Report merely repeats the direction to pay Environmental
Compensation (henceforih: “EC”) by ignoring the elaborate subimissions of the 11" Respondent.
B. Only pages 4-6 of the Action Taken Report are relevant to the 11" Respondent and the
following submissions arc made as responses to each of the contentions therein.

Objections to the Action Taken Report

S 1 DPirection in Action Taken

L Report Con‘mpiiance 11" Respondent’s response

[EITHThe  indusiryyy  shall | The Hon’ble NGT wvide | The 4% Responde&tr&m,r@

3 AU”E’m» SED “3&‘%“;‘0&"{




T A, o st At erme s s 5 i

[ immediately pay the EC of

Rs. 73,80,000/-

| dircetion  to
| compensation in abeyance

order dated. 24.11.2021
issued directions to the
APPCB to keep the
pay the

till next lrearing date.

| 2015 is disposed of,

Hon"ble Tribunal.

directions  in Order  dared
23.09.2021  are  kept in
abeyance Gill the OA 221 of
vide
Paragraph 17 of Order dated |
22.12.2021 passed by this

The industry shall stop
procurement of water from
the outside agencies which
was tapped in  illegal

manner. They shall meet

water
authorized

government
sources only.

requirement  from |

[

departments  to  take
immediate action,
| Subsequently, the
industries  requested  the
Nellore Municipal
| Corporation  to  provide

f Not
| industry is still procuring
| the water from the oulside |

| Magistrate, SPSR Nellore
- district to

| water

} 1ssued

complied.  The

agencies  which  was |
tapped in illegal manner.

The APPCB vide Ir, dated.
‘18.11.2021 requested the
Collector &  District |

dircet  the
concerned  officials  /
Departments to stop illegal
drawl of water from bore
wells, who are supplying |
water to the edible oif |
industries  in Muthukur
Manddl, SPSR Nellore
district to prevent ground
depletion n the
area. The Collector & |
District Magistrate strictly
directed to the Revenue &
Panchayath-raj

water. The edible oil
industrics association Vide
fr.  Dated 07.12.2021
consent to the
Corporation to  prepare
DPR for laying of pipeline
for supply of water.

= The allegations are vayue
and bascless.

= [t is an admiticd fact that the
region suffers from waler
scarcity and also ‘that
available  ground  water
resources arc not sufficient
to mect the industrial water
regquirements. a

= Even the 4% Respondent has
acknowledged this fact and
praved  thac this  Hon'ble
NGT to direet the APHC and
Department of  Industries,
Nellore (o provide watcr
supply to Respondent-units.

s Because of the ubove
difficulties, the units

arranged 10 procurc waler
from water tankers, which
would  supply
doorsteps of the factory. The
Respondent-units  have no
mechanism  to check and

water  ut

ensure the source. ,
* Theli® Respondent is not
involved in procurement of
water which was tapped in
an illegal manner The 11*
Respondent  submits  that
they cannot be penalized on
this count.
»=The 11" Respondent was
permitted to withdraw 380
KL of ground water under
Letter No. 3205/Hg/11/2015
datcd 18.12.2015 jssucd by
Ground Water
Department. Government of
Andhra Pradesh, but due 10
fow water level the svater
quantity is not sufficient to
meet  daily requircment of
industry. J

the

[

FORADANI WILMAR LIMITED
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*APPCB issued Lr. No.
3/APPCB/Legal/2015-638
dated 14.09.2015 to the
Department of Industries and
Commerce requesting that
surface water be supplied on |
cost basis to 11¥ Respondent
as the drawl of ground water
by the 7 edible oil refineries
{Respondents 5 o 11 herein)
was leading to depletion of
ground water levels and
contamination  of  fresh
ground water due to
intrusion of saline water.

» Subsequently, the 11w
Respondent was permitted to
draw up to 550 KLD from
Sarvepalli Reservoir under |
Letter
CEFTGP/TPT/DWIEBYDEE]
JAEE2/Industrial Water- M/s
Adani Wilmar Ltd Unit- 11
(formerly  Louis  Dreyfus
Company India Pvi,
Ltd.)/208/ dated 20.03.2019.
That due to inadequate.
infrastructure and
uncertainty/irregular _
availability of water, the 11"
Respondent is  unable to
utilize  this  permission. |
However,  the  Industry
Association  have  also |
submitted letter to  Rural
Water  Supply Department
for  submitting  detailed -
Project Report (DPR) for
laying  infrastructure  for
supply of water from
reservoir which is located
25-30 km from industries.
*11* Respondent has got
permission  from  Nellore
Municipal Corporation for
drawing  water  through
tankers, but since due to long
distance same is not feasible
for industries and thereflove |-

m;wmww&w&/
o AT SIGNATORY
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'[u’sduétry association
requested NMC
preparing DPR for laying

pipelines for supply of water. |¥

The 1%
happy  to
ensuring
sources
alrcady

Respondent s

cooperate  in
that  alternative
are used and s
cxploring
possibilitics for taking waler
through Nellore  Municipal
Corporation ancd Sarvepalli
reserveir by laying pipeline.
The Hi* Respondent denies
all allegations and reserves
their right to file detailed
submissions over the course
of the matter. Copy of
Letters referred herein above
are enclosed herewith,

hawve |,
{or It

The industry shall store the |

locally.

3.
spent nickel catalyst safely | o Co
o s . ) | No . speceific  allegation “was
until its  disposal to the | . ] , , = .
. , Complied. The industry | ever levelled against the 1%
authorized re-processors | ‘ .
A . | disposed spent  nickel | Respondent  as  they  are
and the unit shall comply | 77 . , .
: _ | catalyst to thc authorised | compliant  with the coxtant
with  Hazardous  Waste | , . ) . .
. I vendor for reprocessing | requirements and will continue
Rules, 2016 and shall o p
. duly following the | 1o comply. No response is
disposc  the  hazardous | , o . . .
‘ . | manifest system. required to this portion of the
wastes as directed in the |
e N Action Taken Report.
consent within 90 days | ‘
period. !
4, | The industry shall not . .
. y 1 The 11" Respondent. is
discharge  any  treated/ - .
. compliant  with  the extant
untreated effluents info the | requirements and will continuc
, » ‘equirements i
Budhakaluva drain, | Complied. d .
_ , C " to comply. No response is
Pantapalem irrigation | . . . ..
: . < required to this portion of the
channel or into land outside | ..
, . Action Taken Report,
the industry premises.
5. | The industry shall maintain | . , .
4 ‘\ . The 1 {* Respondent is already
proper records for fullers . : .
] compliant and will continuc (0
carth (by-product) gencrated . .
. Complied. comply. No  response s
and oil recovered from the - . L e
. ] required to this portion of the
ETP and its mode of its . o
. Action Taken Report.
disposal. i
6. | The industry -aie purchasing | Complied. The industry is { The 11" Respondent is alrcady
crude palm & sunflower oil | importing ¢rude edible oils | compliant and will continue to
locally solvent extraction | and carryout mineral oil { comply. No response s
units in addition’ ‘to the | test through third party. | required to this portion of the |
import  from foreign | The industry is  not | Action Taken Report,
zalcountries. The crude that 1s | procuring crude edible oil

ﬁ:‘éﬂy purchased. 1§ nof |

"roR ADANL WILLAR LIMITED
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fested for the presence of
mineral il content or
Hydrocarbons. The
industries  shall cmiry out
mineral oil test with every
batch  of  consignment |
locally procured also. These
reports have to be submitted
to APPCB along with their
compliance report ‘
7. ' This is commeon point and
Industry association is
working on it for proper
closure.
As individual industry we have
online  stack  monitoring
system for monitoring SPM.
The allegation of non-
compliance is cast for the very
first time in the Action Taken
Report.
These allegations are baseless
and inconsistent with the
stance In the earlier Joint
| Committee Reports earlier, as
described hereinbelow:
* The Joint Committee Report
-1 récords in para V1.d.l on
The industry shall pravide 1 page 23 that,
online  AAQ  monitoring “The unit is complying with
station to measwre PM 10 in stack emissions and ambient
the surrounding villages. atr standards.”  Paragraph
IX. 10 on page 4] again
| . records compliance.
* The Joint Committee Report-
I records in Paragraph IV on
page 21 that all the
surrounding  villages meet
the National ambient air
quality standards.
This  allegation of non-
| compliance is cast for the very
first time in the Action Taken
Report dated 13" Dec, 2021. In
| any case, all industries would
ensure continued compliance
and install one common AAQ
station on  behalf of all
industries at place instructed in

Not complied.

) writing by APPCB.
Qe porthole pmjvii;gled to the | Complied. The 11" Respondent is already
e "FORADANI WILMAR LIMITED
* '24'\
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. g stacks  for manual

monitoring shall not be
| utilized for online stack
monitors. The units shall
ensure that real time data is |
directly  transfened  from
analyzer to APPCB server
| without any interface.

compliant aid will continue to
comply. No response’ is
required to this portion of the
Action Taken Report.

The committee observed fly |
ash dumped towards North

side of M/ Emami

Agrotech Limited. All the 7

nos of edible oil industries

directed to jointly compact

the fly ash and to cover with

minimum 10 cm clay / soil

cover to prevent ambient |
dust.

The Krishnapatnam Edible
Qils Refiners Association
has issued purchase order
to. cover the area with
sand/ Granular Sub Base
(GSB) by 28.02.2022 vide
P.O. dafed. 22.11.2021.

| Though there was no specific

allegation against the
individual Unit, all edible 6il
units have undertaken to fill
clay or sand in the Ash lying |
on north-eastern dircction, on
private land for the bencfit of
the socicty and as part of
social responsibility. The swid
activily is almost completed. A
photograph  of  samc s
enclosed herewilh,

| The public roads
surrounding the industrics
are in very poor condition
due to movement of heavy
vehicles. M/s. Emami, Mis.
Gemini and M/s. Adani
Wilmar Unit shall

collectively construct new
| concrete roads as part of
| CSR activity.

Not Complied. The access
road  connccting  M/s.
Emami and M/s. Adani

Wilmar Unit- 11 is not

improved, The industry
representative  informed
that there is a land dispute
and temporary
improvements are under
progress

| Emami Agrotech Limited have

| making approach road on
| priority, provided the

obtained. This dircetion

1 land  clearance  from  local
| government authorities.

The 11* Respondent and M/s.

undettaken  the  activity of

necessary  approvals e

requires concerted efforts. and
the Unit is pursuing all
avenucs to comply with the
same. At present there  are
difficulties in acquiring the
fand as it belongs to private
partics. We are approaching
RDO, APIIC District
Industries for getting
clearances but same s
pending. The preserit status of
roads 1 that it is repaired and
is in good condition. It is
requested  that in view of
several  complications  this
condition may please Dbe
waived.  Further, we  arc
willing 0 construct  new
conerete road provided wi get |

Wr(ill()lmaliéd» )

The 11* Respondent is already

Save
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goen  belt all along  the
iiumda v oand in vacant
;.&(pacc and énsure that the
33% of total area 1s covered
with green belt. Tn addition,

nits can take  up
compensatory green belt in
public fands.

us part of CSR activity the

required to this portion of the
Action Taken Report.

compliant and will continue to
comply. No response 1§

“The industry sholl enswe

various types of hazardous
Wastes and provide
provision  with  leachate
colleetion.

Ahat proper segregation of

Complied. The industry
stored the  hazardous
wagstes in a closed room.

The 11* Respondent is already
compliant and will continue to
comply. No response s
required to this portion of the
Action Taken Report.

The industry shall ensure
that the storm  water
drainage system as below:
Entire effluent, including
floor washings, spillages
cte. shall be sent to the
ETP t‘h}'mm’h pipes.
Hu, first flush of f{{fé»‘rm
water for the first 15
mimutes shall be collected
and routed to the ETP.
There shall not be any entry
of contaminaied wastowater
into the storm water drains.

Eier

l

Partially Complied.

1) Complied

iil) The  industry  is
routing the 1st flush
of the storm water
mto the storm water
drains and provided
pumps in the storm
w'm.,: drain to transfer
’fo thc ETP.

11&)'1‘11@ industry  ds
maintaining dry
condition in storm
water drains  during
non-rainy days.

| comply with the requirement.

The factum of storm water
drains being clear insofar as
this unit is concerned was also
recorded in page 10 of the
Joint Committee Report-11.
The 11™  Respondent s
compliant and will continue to

A letter dated 2% November,
2021 confirming compliance”
with respect to point (ii) is
enclosed.

The industry shall
serapulpusly comply  with
all other recommendations
made by the joint commitice
i its reports dt: 01.12.2020
and 10.08.2021.

Partially Complicd. The
industry complied with the
Issues  perfaining to  the
individual industry but not
vet  complied  with  the
directions pertaining to the
all units such as raw water,
clay / soil cover over the
ash dumped in the vacant
arca, CAAQM station in
the nearby village.

The 11" Respondent s
compliant and will continue to
comply, as  has  Dbeen
acknowledged by the Action
Taken Report, The directions
issued to all the units require
concerted action and the 11*
Respondent is in the process of |
complying to the directions
along  with  the  other
Respondent units as they all
are common points fo be done
for all industries together.

The industry shall extend
Jhe existing bank guarantee
for further period of one

The bank guarantee of
Rs.12,50,000/- submitted
by the industry is valid
upto  25.03.2022. The
representative  informed
that the Bank Guarantee
will be cxtended before
EXpiry.

The 11" Respondent is alrcady

compliant and will continue fo

comply. No response s |
required to this portion of the

Action Taken Report,

PO ADAN| WILMAR LIMITED
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C. In sum and substance, there is ho non-compliance on part of the 11™ Respondent. It is
therefore submitted that the imposition of EC is without any basis whaisoever and must be
dismissed at the threshold.

D. The 11% Respondent would be filing a copy of the summary sheet detailing the
contentions in each Action Taken Report and the objections pressed by fh{«,: I 1® Respondent. in
due course.

E. The 11* Respondent prays that they may be permitied to prefer detatled arguments and
file additional submissions over the course of procecdings, as may be required. in the interest of
justice,

F. It is praycd that this Hon’ble 'l.‘ribunal may be pleased to dismiss the prayer as sought in
the Action Taken Report and consequently set aside the recommendation of Environmental

Compensation as against the 11* Respondent.

DEPONENT

Solemnly affirmed at Ahmedabad on )
this the 18* day of January, 2022 )
and signed his name in my )
Presence. )
NOTARY PUBLIC
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Lr.No3/ APPCB/Legal2015- 6 3g. | Date: 1U-.00.2015.

To .

The Secretary,

Department of Industrics and Commerce,
Govt. of Andhra Pradesh,

AP, Sccretariat,

Hyderabad,

Sir,

Sub:  Edible Oil Refincries located in Nellore District ~ Complaint received from the
public on Environmental Problems — Providing of suiface water—- Requested —- Reg.

Ref: Review meeting held with Managements of Edible Oil Refincries on 06.07.2015.

RN @

~ Behind Topaz Buﬂdmg, Panjagutta, Hyderabad - 3000_092 for information und with a request fo

cnvironmental problems due to operations of Edible Oil Refinerics located in Muthukur Mandal
- of Nellore District. Officials of the Board have verified the complaints-and observed that one of
the major conicern is usage of huge quantity of ground water by cdible oil refineries.

Scven-Edible Oil Refinerics are operating in the area and new edible oil refincries also

coming up’in the arca. T hese are large scale Edible Oif Port Based Refiveries having capacity of =

around ‘}OOO TL’D These refiners consume water in the range of 1000 to 1500 KLD by cach
refinery. At pruscnt ﬂlCSC rcfinéries aré mecting walct requirement from thc ground water
sources wnhm oulside the premises. Due to pré\umty {o the coast, fresh water is available only
at shallow depths in the arca. Drawl of huge quantity of ground water by refineries is leading
depletion of ficsh water and also contamination of fresh water due to intrusion of saline water,
supply of surface ‘water and avoiding of usage of ground water is only way out for sustainable
development of edible oil refincries in ﬂ}c area.

In view of the above, it 18 rcqucstcd o arrange supply of surface watct on cost-basis to
the edtbicml mﬁnemcs {o over' come sever enwmnmgntal problenis associate with present mode

of usage of hu ge quantity of grduﬁd water by the refineries.

" ¥ Yours faithiully,

Encl: As@\a’bove’..': o / /Qmﬁ-’?gb/

| 6) C~ MEMBER SECRETARY

: Copy to the Vice Chammn and Managing Dwector, AP}IC Hydcrabad for favour of mformzmon

and ncccssary dCllOl\

[y

. ,
Copy to the President, I\nshnapamam Edible Oil Refiners’ Association, # 203, Diamond House

take up the issuc with Authorities of the Government.

e~ ANDHRADPRADRSH POLLUTION CONTROLBOARD ™ _

It is to inform that the Board has reccived scveral complaints from the local villagers on

1

*
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GOVERNMENT QF ANDHEA PRAUE <H
GROUND WATER DEPARTMIMT

from To

Sri K.Ramesh Kumar, M5, The Director,

Deputy Direclar, Ground Water Depattnent,
Ground Water Department, Andhra Pradesh,

Nellore, Hyderabad,

Lr B¢ N0, 573/HalSingle window/2015,.. dated  -12-201%.

Sly

1

Sub-Ground Water Department, Nellore - Single Window programme
M/s.Louis Dreyfus Comimodities Tndia Pvt. Lud,, - Pantapalem
Village of Muthukur Mandal, SPSR Nellore Dist, ~ Detatled qround
water Investigation report - Submiited - Req,

Rel:- Lr.Na LDC/KP/GW/A1/15-16, dt.27-11-2015 of the dM/s. Louis
Oreyfus Commodities India Pvt. Lid., Pantapalem,
-»:o:.—‘.

I invite kind attention to the subject and reference aited,

I am herowith submitting the detailed report on Ground water surseys
conducted under single window programme In the premises of M/s.Louis
Dreyfus Commadities Indla Pvt. Lid., Pantapalem Village, Muthukur Mandal,
SPSR Nellore District for Head office approval.

Encl:- Detalled report with map.

Tcgu;s faithfully,
/\1\[,’/ 4. %’5;-‘:: : g A

DEPUTY DIRECTOR

o e e dp e



_\% L o

~REPORT ON GROUND WATER SURVEY CONDUCTED IN THE PREMISES OF
M/S LQUIS DREYFUS COMMODITIES INDIA PRIVATE LIMITED, PANTAPALEM
VILLAGE, MUTTUKUR MANDAL, SPSR NELLORE DISTRICT

Introduction: Ground water surveys were carried out in the lands of

™M/s Louls Dreylus Commaditics Private limited, Pantapalem village, Muttukur
rmandal with reference to application received under Single desk policy on 1L-
12-2015. The total requirement of water for industrial and dri_ql<igjg‘pg~rh‘pg:ie as
mentioned in application is 413 KLD. lec survveys were carried out on 5-12-

. o

2015.

Lotation: The investigated area is with an extent of 15 acres bearing survey no,
1601 of Pantapalem [Epuru 1B] village which is situated 2.5 km South East of
Pantapalem village. The surveyed area lies around the Geo ca-ordinates 14°15'
241" North latitude and 80° 04' 18.2" East longitude which are falls in the

survey of India toposheet no. 66 B/3. Location of VES conducted are shown in

the map is enclosed with this report.

Phystography: The surveyed area is plain and gently sloping towards SouthEast

which lies at a height of 5 m above mean sea level.

Drainage: The area is having parallel drainage and it is drained by local streams
which are joined to the Bay of Bengal. It us a command area through

Pantapalem canal. Due to these conditions, ground water recharge may be

moderate in that area.

Climate and Rainfall: The area is under tropical climate conditions. The normal

annual rainfall of MUttukur mandal is 1216 mm. Most of the rainfall occurs .

LR he o o R Y

during the North-East monsoon. The maximum and minimum temperatures in

the district are 45°C and 18°C respectively.




¢

Hydrogcology: The investigated area is covered by Alluvium consisting o[‘
litnited productive sand zone and followed by clay. The arca is feasible {or

shallow Filter points. During Investigations it Is noticed that three filter points

(VVefl nos. ’1 ?,3) are Functsoning with modemtv yiolds which are htlod ‘with

et

3Pp submcrc;ble motors.. Two fﬂtcr polmr {Well nos. 4,5) are keptidle due to

low yacld., nnd poor quahty Thc depth range of the existing Filter points is 8m

to 10m. The dcpth to watcr !cvci varles from 2 to 3m bgl. The depth to water
level in nearest piezometer at Muttukuru is 1.67 m in the month of November,
15, Only two vertical electrical sounding was carried out becausc of sufficient

vatant place is not available In the Factory premises.

Yield test was conducted to know the discharge of the existing Filter

points. After calibration of yield test the Fi!tcr points dischargcs in the range

e ey mwars TP M s ey R . -,

from 6,000 to 7,000 LPH, Quahty reports of ground water in factory prcmiscq

are examinéd. The PH of the water varies from 7.5 to 8.4, the Electrical

conductivity varies from 1196 to 3400 micro mhos/cm and the total dissolved

solids varies from 500 to 2000 ppm resulted that the water is usable for
. iy Le Watkl Is, Meebie 190

domes_tic purpose.

——

GEC Status:-TQe_Pantapalen;a village, Muthukur mandal falls in the basin NLR-c-

73 Muthukur, As per GEC 2012-13 calculatians the stage of development of

N »N‘-—ﬁ’

the basm is 22% and falls i m safe category

—— ” gy ]

Geophysical survey results:- Two vertical Electrical sounding were conducted

in the‘proposed area to know the sub-surface Lithology. The data was
interpreted in terms of resistivity and thickness of different geo-electrical

layers and tabulated below.,




VeS| ot fme ] oz w2 oes Jual oea Jualon Remarks
No. | ohman | mits, | ohman | mits, | obungn |ty L ohman | mits | mits
A e [ 19| 100 (82| 66 | e 10.1 | Feasiblc for Filtar
Point
T2 20 [24] 86 |75 [s54 oo | || 99| Feasible for Fliter
pPoint
— j -

Based on the interpreted VES data, the thickness of First layer varies
from 1.9 to 2.4 mts with resistivity varics from 14.4 to 20 Ohm.mts which is
Alluvium soll, The thickness of second layer is 7.5 to 8.2 mts with resistivity 86
to 101 Ohm.m which is sand. The 2" layer is followed by clay and hard rock at

deeper depths. The above two pomts are feasible for shallow depth filter

Wt o N Tl Gl o S W o At AR = )

paints.

.

Conclusion and Recommendations: Hydro geological conditions reveal that

the area is covered by Alluvium consisting of limited productive sand zone
followed by clay. The scheme area is having moderate recharge conditions.
During well inventory, it is observed that the existing filter points fm_ and

around the industry are functioning with moderate yields.

Based on the integrated survey results, the existing 3 Filter points [Well
nos. 1 to 3] in the factory premises are recommended for exploitation of
ground water. Well nos. 4 and 5 are also recommended to tap the ground
water with low capacity motors as they are having low yields. In addition to
these, 2 filter points are recommended to drill at VES no. 1 and 2 to a depth 10

m. Their locations are shown in the snte plan Approximately 380 KLD of

5 R AP P B O e W G R, ey

LW,
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ground water can be expected from these existing and proposed filters points,,

Biake up of the expected yield from each Filter point is given helow.

Expected Yicld per Day from existing & proposed sources:

From well no.1: 6,000 Iph X10 hours = 60,000 LPD
From well no.2: 6,000 Iph X10 hours = 60,000 LPD
From well no.3: 6,000 Iph X10 hours = 60,000 LPD
From well no.4: 4,000 Iph X10 hours = 40,000 LPD
From well no.5: 4,000 Iph X10 hours = 40,000 LPD

At VES no.1: 6,000 Iph X10 hours = 60,000 LPD
At VES no.2: 6,000 Iph X10 hours = 60,000 LPD
Total quantity: 3,80,000 LPD or 380 KLD
/' |
W=/

|
DEPUTY DIR -)CTOR

GROUND WATER DEPARTMENT
NELLORE
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JLRMS & CONDITIONS:

1) The wells recommended must be constructed ot the recomimended
place/site and to the recommended dopths,

2) Only the type of well recommended must be constructed.

3) The wells must be pumped Tor the recommmended number of hours/day
with recommended discharpe.

4) Pumping tests must be conducted by the party on all the welly
recommended and data should be send to the concerned Oeputy
Director, Ground Water Department in the District,

5} Observation wells must be established by the party and they should
monijtor the water levels once a month (last week of a month) and
quality twice a year {pre and post monsoon periods) and record the
data.

6) Half-yearly reports on the above must be sent by the party to the

concerned District Deputy Director, Ground Water Department, The
above reports / data may be send by post or email:
ddgwd.nellore@gmail.com

7) The effluents must be treated properly and must be free from all toxic
materials, colour, odour and turbidity harmful to human beings, plants
and animals.

8) The effluents before or after treatment must not be let out into any
surface or ground water bodies. As far as possible the water must be
recycled.

9) Artificial recharge structure capable of recharging twice the quantum
of ground water extracted by the plant must be constructed in or on
the upstream side of the plant area/ outside the plant area and must
also be properly maintained by them.

| SN



10) Officers of the Ground Water Departmaent must be allowed to inspoect
the wells, plant arca, recharge structures and data whenever found
necassary by them,

11) The recommendations hold good subject to the normal rainfall
conditions and stage of Ground Water Department in the area.

12} The Government of A.P/GWD reserved the right Lo stop the plant from
using ground water during emergencies or whenever the plant deviates
from the terms and conditions.

13) The party has to given their consent to the above terms and conditlons
within a week. Compliance regarding grounding of recommendations
and terms & conditions within a month of receipt of the report/
recommendations,

A , )‘{ LY L}/
DEPUTY DIRECTOR
GROUND WATER DEPARTMENT

" NELLORE

L A
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GOVERNMENT OF ANDHRA PRADESH
GROUND WATER DEPARTMENT,

From o
Dr.K . Venugopal, VThe Mana ging Director,

M.Tech., F.LE, MBA,, Ph.D., M/s.Louis Dreyfus Commoditics  T.4d,
Director, Pantapalem village and Muomdal,
Ground Water Department, Nellore district.

BRKR Govt.Offices Complex,
7™ & 8" Floors, B-Block,
Tank Bund Road.
HYDERABAD - 500 063.
Fax No:040-23225602

Letter No.3205/H e 11/2015. dated: _18/12/2015,

o e ettt

Sir,
Sub:-  Andhra Pradesh Ground Water Department = Mfs.Louis Drefus
Commodities Lid., Pantapalem village and Mandal, Nellore district-
Communicating the approved report-Regarding.

Refi-  Your Letter No.LDC/KP/GW/01/15-16, dated 27.11.2015,

~0000000-

With reference to the above, herewith furishing the “Report on Groundwater surveys
conducted in the premises of M/s.Louis Drefus Commoditics Lid., Pantapalem village and Mundal,

Nellore district”,

The firm is permitied to draw 380 kid. from existing § filterpoints + 2 new recommended
filterpoints at V1 and V2@ 10 hours of pumping in a day duly following the tcrms and conditions,

The firm is also advised 10 construct a piezometer to monitor water levels on real time,

Yours faithfully,
&
DIRECTOR.

Copy to Deputy Director, Ground Water Department, Nellore for information.

Encl:-As above.

.
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"/ KRISHNAPTANAM EDIBLE OILS REFINER'S ASSOCIATION
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5
To 8
The Honburable Collector, i
Nellore, B
SPSR Nellore Dist. :
-Respected Madam, ' A

e on b v s

oo S

Date: 24™ June 2016

PﬁNTAPALEM KRISHNAPATNAM PORT W
l/’(,\,P ?ﬂ?

5UB: TO DRAW WATER FROM SURVEPALLI RESERVOIR THROUGH PIPE LINE.

REG: Memo No : CE/TGS/TS/T4/Irrigation/water supply of oil Refineties , Date:16.04.2016.

Krishnapatnam Edible Oils Refiners’ Association would like to thank you for your kind support

towards sanctioning of the water from Survepalli reservoir for the Industrial consumption. The-

quantities confirmed initially to draw water of 7.65MLD through road tankers temporarily to
meet the immediate requirement and later on to draw 12.650MLD through pipe line with prior
approval, '

This {s'really going to help all the industries operating in the port area to sustam agamst all the :
odds relating to water for industial usage. e

After reviewing thdrodghlyf'and as p_,'e‘r the opinions of {ocal authorities it will be a difficult task
and a cumbersome operation for drawing the water through road tankers due to the focal
problems, as well as the approach road towards the reservoir is slender and congested as it is
only murrum road developed on the bund of the canal.

Due to all these problems we now strongly apprehend and propose to dféw water th rougii pipe

line rather than road tankers; therefore we are putting forward our proposal for laying the p‘ipe
line and submitting.the detailed project report, which was already got it prepared by a private
agency for your-kind perusal

¥

Kindly request you permit us to draw water through pipeline and to develop the necessary

' infrastructure as per the detailed survey report-enclosed. We solicit your kind cooperation and

he}p for glving your consent approval for going ahead and to approach other departments for
laying the pipe line,. v

Thanking You,
Yours Faithfully

P Gt



2.3

Office of the Chief Engineer,
NTRTGP: Tirupati

Procecdings No.CE TPT/DW/EEL/DEREI/AEE2/Industrial Water- M/s Adani
Wilmar limited Unit-11 (formerly Louis Dreyfus Company India Pvt 1td)/20%/Dt:20.03.2019

present: Sri. R. Muralinatha Reddy., M.Tech.
Chief Engineer,
NTRTGP: Tirupati
Sub:- Water Resources Department- Single Desk Policy- M/s Adani wilmar limited Unit-If { formerly
Louis Dreyfus Company india Pvt itd} , Pantapalem Village, SPSR Nellore District— Establishing
factory for manufacturing Distilled Fatty Acids - Allocation of 550 KLD ( 7.100 Mcft/year ) of
water from Survepalli Reservoir for industrial Purpose-  Permission Accorded-
Communication- Regarding.
Ref:- 1. Govt. Mémo.No.2772/Reforms/A2/2015-1, dt-30.09.2015.
2.G.0.Ms.No.116, Industries and Commerce {P&1) Department, dtd:-31.08.2017.
3.ENC(1)/WRD/VID Lr.No.ENC{1)/EE/DEE1/AEE2/IWS(NATEMS SUGAR Pvt Ltd) Dt:-17.07.2018.
4. ENC (I)/ WRD/ VID Lr. No: ENC (1) /EE/ DEE1/ AEE2/ IWS (Adani Wilmar Itd Unit
~II) dt:-06.03.2019 communicated vide T/O En&it.‘No.CE/TGP/TPT/DW/ EE1/ DEEl/
AEE2/ Industrial Water Supply/ M/s Adani wilmar limited Unit-I1/191/ Dt:-12.03.2019.
5. SE/IC/NLR,Lr.No.58¥7°% Dt: 18.03.2019.

EokRERE

Considering the request of the M/s Adani wilmar limited Unit-II (formerly Louis
Dreyfus Company India Pvt Itd) , Pantapalem Village, SPSR Nellore District for Establishing
factory for manufacturing of Distilled Fatty Acids vide reference 4™ cited and based on Govt.
Memo.No.2772/Reforms/A2/2015, dt-30.09.2015, permission is hereby accorded to draw water
to a maximum of 550 KLD or 7.100 Mcft per year from Survepalli reservoir. The agency shall
make their own arrangement for drawl and storage of 7.100 Mcft of water since water releases
may not be available throughout the year.

This water allocation is accorded subject to proportional share of availability of water

and releases in to Survepalli Reservoir. Measuring arrangements, cost of construction of OT

Single Desk Approval Ref ID : SDCAD023180040




X

sluice, pipe lines, Storage arrangements etc., if any, shall be born by the establishing auth oﬂri'\tiy
itself. Release of water would be done only after fulfilling all the conditions stipulated while
giving allocation and a proper agreement is entered between the industry and Water Resources
Department for O & M a;s well as realization of royalty from the industry, The water royalty
charges shall be levied @ Rs.5.50 per 1000 Gallons or at the rates prescribed by the

Government from time to time.

To

M/s Adani wilmar limited Unit-II (formerly Louis Dreyfus Company India Pvt Itd),

Pantapalem Village,

SPSR Nellore District.
Sd/-(Dt:-20.03.2019)

Chief engineer,
NTR TGP: Tirupati.
It c 1l
- gau'v. nwesh 2ol 31y .
Dep‘%ty Exec.utivé _l’irf’g?neer (Designs)
‘ , O/o Chief Engineer

W TGP: Tirupati.
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adani
wilmar -

To, Date: 06/09/2021.
The Zonal Manager,

APHC-’NélIo’re'Dlstrlot.
Nellore. SPSR Nellore District
Andhra Pradesh

Respectéd Sir,

Sub: Approach Road to Adani Wilmar Limited (formerly Louis Dreyfus Company Pyt Ltd)
Sy No.1601, Epuru B1, Pantapalem, Muthukuru Mandal, SPSR Nellore District.

The approach rdad which is connecting between Krishnapatnam port zero potnt to Adani
Wilmar Limited Unit2 is completely under damaged condition; we have submitted many
requests to loéal panchayat R & B and APIIC to provide adequate road facility. initially at
the'time of staring our project, we have recelved written commitment from GMDIC through
GOMS NO-111 Dated 30/10/2010 (we have attached the annexure-li)stating that all the
Infrastructure facilities we are going to provide to your door step, but still it is under
pending, the land owners beside the road is occupying the road boundaries, we have
approached GM DIC & District colléctor many times to express our problem, but still it was
not resolved, we did not get any-confirmation from government end.

Continue.to the same matter in the year of 2016 APIIC has verified the existing road and
issued one arder stating that the existing land is not sufficlent to form the road, so they
had proposed for 1and acquisition, in the year of 2017, The same year again APIC has
discussed and-agreed to provide 40 feet road and we have agréed the same and Issue NOC
from our end, but since [ast 4 years there was.no much progress In this matter even though
after continuous folloiv up with APIIC. In the recent visit of NGT they have raised this rosd

issue and they have highlighted this issue very seriously and they have penalized with huge
firie,

So finally, Adani Wilmar Limited & Emami Agrotech Ltd has mutually agreed to construct
the road from Zero point to Adani Willmar Limited Unit-2 with our own funds, the
estimation of this road is around 5 crores, and the road measurements are (1.5 kilometres
length arid 40°feet width). To construct the foad, we require No objection certificate (NOC)
and Road map with all boundaries to avoid future issues with adjacent land owriers:

Here we have attached all our previous communications ta APIC, once again we request
APIIC to helpon this road matter and provide NOC & Road map with all boundaries as early
as possible ta start the work.

For Adani Wilmar Limite A

’::/ R
Z » 5
[,/;/?MI ¥/§ ]Iﬁ.’
Authorizéd Sighature \7;, A

\

Adeni Wilmar Ltd Tel *9‘1 88869416 9/630
Survey No 1601 . info@adaniwilmar.in
Village Pantapalem (Epuruis) www.adanlwitmar.coin
Sripottisriramulu, Nellore 524 323

Andhra Pradesh, Indid



Logﬁ Drey{us Company”

(CIN: Us1902DL1 997?'['61261 33

Factory: Suney o, 1601,
Epurs 18, Pantapaiem Village,

Muthukur Mandal, SPSR Nellore Uist.

Pm 524344 (A P} indiar

Tel: +91 £61 3068222
+91 861.3048242,
“wniideom,cont

To, . i "+ 27 Recembér 2016
‘The Zonal Manager,

AP"C ______ L e e e e - —— - ——— ot m e o o — = —

SPSR Nellore

Subject : Approach road'- SPSR Nellore District - Muthukur Mandal — Epuru 1B, Pantapalem
Village ~ Acquiisition of Acres 1.95 for road facility to Industries — Request to furnish
consent of Land Cost - Reg.

Reference 1 Lr. No.ZO/APHC/NLR/Approach road/ 2014/ 197 dated: 05-02-2016

Dear Sir,

W.r.t. the letter dated 05 ~ 02 — 2015 and efmail communication dated 22~ 02 - 2016, APIIC proposed to
acquire land 'of Acres 1.95 in Epuru 1 B, Pantapalem village, Muthukur Mandal where ever the width of
the existing government land in survey number 1610 of Pantapalem.is not sufficient to form the road to
the Industries as perthe request.

The cost of Land acquisition and cost of foad will be share with neighbour companies and APUC has
requested to provide the consent of our Company.

We Louis Dreyfus Company india Private limited (Formerly known as Louis Dreyfus Commodities india
Private limited) requested APIIC, dated: 08 —08 - 2016 to provide the tentative cost share to'Louis Dreyfus
Company India Private limited (Formerly known as Louis Dreyfis Commodities india Private hmxted) for
further planning, fund arrangements and necessaty approvals. In this regard we 3gain request your gdod
office to please provide the tentative cost of LDC share.

Kindly obelise

Yours faithfully,

For LOUIS D WN\ sAPVT.

(AUTHCEZD REPRESENTATIVE
Encl.:

2. Emau communxcatnonfrqrn _Nellore,datgd ‘22 ~02~ ,2016
3. Reply acknowledgement receigt from APIIC, dated: 08 ~08 - 2016

= At i g o e - ———

Liduis Oreyfus Company India Pvt, Ltd
{Formeriy known 35 Louls Oreyfus Commodifies Indis Pyt Ltd.}

Registered Office” R N i Centre, 6872, Janpath, New Oelhi 110 001 lndia
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TS §
« Y 2 Louis Dreyfus Company India Pyt. Ltd
: { < “{Fetmaity known ux Couts Deeyfus Commoriies india Pve, Lie )
41 N e ACIN: U515080L1 997PTC126131)
Louts Ditytas Cansany . Eactory : Survey No. 1601;

Epury 1B, Padtapalam Village,
Muthitkur iandsl, SPSR Nellore Dist.
Pl - 524344 (AP) Ingia

. Tel2+91 EBY 3048222
491 86% 3048%4%
g Eom.E6mT
o : 0 08/08/2016 !
- - ~Thé Zonal Martager —— SR R I e
APIIC '
Nellore;

$0b: ~ Aproath Road — SPSR Nellore District—Miithikor Mandal ~EpUFU 18, Pantapalem Village, -
Acquisitionof Acs: 1:95for road facilities to Industries - Request to furnishconsent of Land Cost —
Reg: - -

Ref: Lr. No. ZO/APIIC/ NLR / Approach road f 2014, /197 dated 05 ~02 <2016

Respected Sir,

With reference to the letter dated 05/02/2016 arid ‘email communication dated 22/02/2016, APIIC
proposed to zcquire land of Acrs. 1.95 in Epuru 18, Pantapalemvillage, Muthukuru Manadal where
gver the width of the existing Govt. larid in $y:No.1610 of Pantapalent fs not sufficient to form 1 he
road tothe Industries-asper the tequest.

The costof land acquisition and cost of road will be sharé with reighbof-companias and APIC has
reguested to provide the consent of ourcompany.

We, LOC requesting APIIC to provide the tentative cost share to LOE for-further planting, fund
drrangements and netessary approvals..

- Requestyour good office o pt. provide the tentstive tost 6f LOC share.
Kindly Oblige
Thanking You

Youf's sincerely

'S
N

For Louis Dreyfus Company India Put Ltd

Encl:

1. Le: No. 2O J/ABIC/ NIR / Approach.road / 2014, /197 dated 05 — 02 -2016
2. Email communic¢ation ZM Nellore; dated 22/02/2016.

- [RRNFRCN—

Regstered Offize. B NMTenire, 6372, Janpath, New Dait 130 0CH india .
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‘ "';'"“\‘2 V.NAGESWARA RAO Andhra Pradesh &
; a ZON@L MANAGER. Industrial Infrastructure Corpozition Lid:
ﬁﬁ?»ﬁ % {AGovL of Andhia Prdlesh Undertakingy
@ N ' swwiapfic.in
Lr.No. ZO/AP;IC/NLR/Approach road/2014,; /‘H‘:}’ Dt.05-02-2016
To -

M/s.Louls Dreyfus Commodities. India PVELLd,
2nd Floor, Towe 9B,

DLF Cyber City, DLF Phase-11I,
Gurgaon-122 002,

Hayyana, India.

Sir, i : B

Sub: APIIC - Approach Toad - SPSR Nellore™ District. ~ Muthukur Mandal -
Epuru-1B, Pantapalem Village ~ Acquisition of Acs.1.95 for road facilities
to Industrses - Request to fumlsh consent for payment of Land -cost =
Reg.

~-0Q0~

It is to inform that the APIIC proposed to ‘acquire patta land of Acs.1.95 in
Epuru-1B, Pantapalem Village, Muthukur Mandal where ever the width of the existing
Govt.land in Sy.No.1610 of Pantapalem i$ not sufficient to form the road to the
Industries as per your request. It is further 1o inform ihat the Land Acquisition
process’is initizted for formation of road as per requésts made by you earlier.

Therefore, it is to request you to give your consent to bear the cost of Land
Acquisition and also cost of road. The probable cost will be iritimated t0-you at
appropriate time after fixation of market value by the Revenue Authorities and
preparation of detailed estimate for road work..

Yours faithfully,.

INDUSTRIALPARK. AK.NAGAR NELLORE-526 004 AP
“TEL % +918561-2327404 (O), +91 98489 33878 -émail; zem_nel@apilc.in
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1]3 Pﬂntapﬂlcm T";llade Acqms:ﬁon of Ace 1. 93 for ro*ad ﬁc:hhcs foTndnsfi ies J?eque’:t"to

farnish consent for payment:of land eost- Reg

wift hel
' of dand 'acqu:smon“and cost of 63d.
With regards
Zonal Manager,

APHC L’td
Nellore..

}‘Q
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" File No.NMC-EDOACPT/150/2021-ASSTENG-NMC-NLR

NELLORE MUNICIPAL. CORPORATION

“SFrom To
Sri.K.Dinesh Kumar,lA.S, The General Manager,
Commissioner Aadaani Willmar Unit - II,
Municipal Corporation, Muthukur, )

- Nellore. SPSR Nellore District.

Sub:

Ref:

Nellore Municipal Corporation - Water Supply - Permission to obtain
potable water from Sundaraiah Colony ELSR through tankers - Accorded
~ Regarding.

Review meeting held in the chambers of Commissioner, Nellore Municipal
Corporation on 29.01.2021

clolelele)

It is to inform that, during the review meeting held in the

- reference cited, you have requested this office to provide potable

water for operating the refineries, for running boilers, cooling the
towers top-up, gardening and drinking purposes of your industry
located in Pantapalem Panchayathy.

This office after comprehensive study accepted in principle to
provide the water as required and in compliance with the rates
stipulated in the by-laws of Nellore Municipal Corporation and on par
with the G.O.MS.No: 159 Dt: 17.05.2018 by MA&UD department i.e
Rs.60/- per Kilo Litre.

During the review mieeting, the group of companies situated in
Pantapalem Panchayathy have agreed to bare the cost for laying of

- pipe line from the existing source under the supervision of Nellore

Municipal Corporation authorities.
Since, the laying of pipeline will take time, permission is here

by accorded to draw the required water from Sundaraiah Colony

ELSR, which shall be transported to the end point by making your
own filling and transportation arrangements. The concermed

_parties shall ensure that the premises is maintained upto the

Signed by Kothamasu
Dinesh Kumar1 A S
Data: 23.07-2024 19-20AN0

satisfaction "of Neéllore-Municipal Corporation. Nellore Municipal

Corporation reserves the right to revoke the permission to supply of ™

water. The concerned companies shall pay advance for 30 days,
only after settling for 30 days, NMC provides water for the next
period.

Your's Faithfully,

Commissioner
Nellore Municipal Corporation
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KRISHNAPATNAM EDIBLE OILS REFINERS’ ASSOCIATION

#203, Diamond House, Behind Topaz Building, Paniagutta, Hyderahad - 500 BEM@I&@ ana
n. No. 1020/2014 .

To Dater 06322021
The Superinteriding Engineer,

Rural Water Supply and Sanitation Department,

Nellore, ' '

Dear Sk

Purpose - Seeking sUpport to transfer the same from Survepalli Reservoir ~Reg:

With reference to the above we bring to your notice that this KRISHNAPATNAM EDIBLE OIS
REFINERS' ASSOCIATION formed in the year 2015 with membership of Seven Edible Oil Refineries

located in the samescluster and In the same business Hne and some more to be astablished.
 With reference to the above cited subject, we bring you the following:

All these industries have started their operations somewhere in between 2011-12. And as per
industrial Investment Promotion Policy 200510 ~ Andhra Pradesh — Pipe Line Scheme the
Government assured infrastructure fike roads, power and water at the door step of the industry, but

could not materialized sofar,

Allthe Industries got appraval for drawing ground water through borewells from the AP Ground Water

but the plants.are in the coastal area close to the sea the ground water is completely ;s;erine, and the

1'3;16&55:{%3;10&? draw the shallow water fromi the upper fevel of ground which is not sufficlent.

And later on the Government has allocated permission to draw water from Survepally reservoir which
is ten to 14 kilo meters away from the industries. Efforts are on to draw water jointly by all the Edible
. .O‘si. industries through a common pipeline. All the industries for the time heing gre prociring water
| throtgh tanker Lorries. Now the District Administration-and APPCB is directing us, not o procure the

water locally.




KRISHNAPATNAM EDIBLE OILS REFINERS’ ASSOCIATION

- #203, Blamond House, Behind Tobaz Buliding; Panjagutta, Hyderabad 500 082, Telangana

There are around eight industries of the same line of manufacturing (Edible Ol Refineries) located at
the same location, all industries are facing the same concern and all industries got their allocation of
water from the NTRTGP, Tirupathi. We a’l!-pﬁe.paredto bear the total cost invoived in preparation of

DPRand taying the pipeline to afl the industries from your existing set up (Survepalli reservoir).

Since laying of pipe line may take some time, in the meantime, we would fike to draw water from your.
existing Infrastructure as per allocation 'thrqugh_aﬁ'at'er ;éfs‘kers‘-fbr the time being.until the pipe line is.
materiafised. We are ready to pay water charges forthe estimated quantity in advance as fixed bythe.
Department. We can be part to bear the cost thvolved in preparation of DPR maintenance of Pump

House & infrastructure and laying the pipefine to all the industries.

Hence, we are hereby sincerely requesting you to please transfer the water allocated.in our account
from Survepally Reservoir as per allocation through water tankersﬂﬁhfdﬁéﬂdress our, concern at the
earliest for which the act of yourself is highly hefpful to all industries focated in this cluster.

Thanking you.
For Krishnapatnam Edible Oll Refiners Association

Authorised Signatory

¢ 1o Executive Engineer, RWS, Nellore Division, SPSR Nellore Dist.
Deputy Engineer, RWS, Nellore Division, SPSR Neflore Dist.

‘Water allotment date .Ac,tuéiﬁuantity of

$No Name of the Factory from Chief Engineer-NTR . Allocation

-TGP ‘ » KLD
1 Adani Wilmar Limited Unit1 28.02.2019 264
2 Adani Wilimar Limited Unit2. : 20.03.2019 550
3 EMAMI AGROTECH LIMITED o - 30.01.2019 400
4 3F industries Umited . 01.04.2019 1500
5 Santhoshimathaa Oils & Fats Pvtitd. - 22.03.2019 151
6 South India Krishna Oils & Fats Pvt Ltd " 11.02.2018 520
7 GeminiEdibles & Fats indialtd 30.01.2019 621
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Krishnapatnam Edible Oils Refiners’ Assomatlon

203, Diamond House, Behind Topaz Building, Panjagutta, {-Hyderabad ~ 500082, Telahgana
(Regn. No. 1020 / 2014)
To. Date: 07-12-2041

The Municipal Commissioner
SPSR Nellore

Sub:  Couseut (v duw Water from Nellore Muticipal Cosporation theough pipeline for industrial purpose
for edible oil zefineties and request for initiation of DPR

Dear Sir,

We are the refiners of edible oils at Keshnapatiam post. "Lhe edible oil reﬁnmg industry has devcloped hoere
sitice thie year 2010 onwaxds. There ate seven tefinetics operating at Krishnapatoam port. We jmport erude
cdible dﬂ.mt Kxis]mapamam port, refine the oil and sell it in packaged of in bulk form, Jargely across the Southem

Ao yEbi N A WK Pt

To attract industery to set up in the state of Andhra Pradesh, the Andliza Pridesh- Industrial Investment
Promotion Policy 2010 ~ 2015, as issued by the Tndustries and Commerce department had comvitted delivery
ofwiter at the doorstep of the industry. ‘The existing edible oil refineries'at Krishnapatnam were all set up undes
this policy. Liowever, this promisc of watcr delivery at the doorstep ofindustry has not materialized. Now that
surindustries have been set up, we are having to fend fot ourselves to sotirce water, an cssential item to run our
induistry. For operating our refineres, we require water for rusming builess, woliuyg towers, gacdeniing and
drinking purpose.

“Ihe Ground Water Department of Andhea Pradesh has petiodically given consent to dig borewells in our
premises and we ran our vnits using water from those borewells. Over time as the refinerics have expanded and

water requirements have increascd, with no source of water from the Government, the refinesies have been
purchasing water from outside vendors.

As directed by the District Collector and your recent past discussions we are all interested to take Water from
Nellore Municipality through Pipe Line by keeping view of long-term industry interest. Out watex requixemeat
will be approx. 6000 K1./Day presently and in future it may go to 8000 to 9000 KL /Day as few more new units
arc coming up at Keishnapatoam.

Requesting your good self to kindly treat this as our consent and arrange for a DPR (Demﬁed‘pm]ect Reporg)
for pipcline Jaying from Nellore cotpotdtion to Edible ofl closter.

Thanking you.
Yeours faitlifully.
For K;R%N\Ps\ mz;\;y EDIBLE OILS REFINERS’ ASSOCIATION

Authorssed S:;:I‘:\mi'\:‘/ 4

List of operating Hdible Ol refinesies in Irishiapatoam:
1. South India Keishna Off and Futs Pot, Ld,

2. Favami Agrotech Ltd.

3. Gemini Edibles and Fats Led.

4. Adani Wilmar Ltd, {Unit -1)

5, Adard Wil Led, (Onit -2)

6. 3K Industiies Ltd.

7. Santoshimathaa Edible Oil Refinery Pyr. Lad.
e ‘, Page 1 of 1
2 S ubomiding ccsw:yaj = CC, Mves 40, Leifont



Prabhakara Korrapati g %

Subject: FW: Water Pipe line
Attachments: WaterPipeline Drawing - Karthik.pdf; scan0046.pdf.

From: P S Rao [mailto:psrao@fff.co.in]
Sent: Tuesday, December 7, 2021 5:44 PM
To: deerwsnlr@gmail.com

Subject: Water Pipe line

Dear Sir,

Please find the water pipe line hand prepared drawing along with the distances from each installation for preparing the DPR.
However, | am here with enclosing some more additional drawings ( Survey Map ) prepared from the Survepalli reservoir at
the starting point of Eedagali Canal, just for your reference.

We will be really grateful, if you can organize the water through pipe lines.

Thanks and Regards,

P.Sreenivasa Rao
GM(0)

T: 7799935541, Ext.:500
M: +91 9642225502 Factories: TDD KPT HYD
Africa: 3FGL 3FGOFL Offices: HYD MAA BOM
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Krishnapatnam Edible Oils Refiners’ Association

203, Diamond House, Behind Topaz Building, Panjagutta, i-Hyderabad - 500082, Telangana
{Regn. No. 1020 / 2014)

14* December 2021

The District Collectot and Magisttate
SPSR Nellote District

Dear Sir
Sub:  Consent to draw water from Nellote Municipal Cofporation

Ref. Memotandum vide ROC No.3656/2021-A6 Dated 20-1102021 from Panchayat Officer,
Muthukur Mandal, SPSR Nellore District

As ditected by your good selves, we have submitted our willingness letter through out edible oil
association to the Nellore Municipal Commissioner on 7" Dec 2021 to draw watet through the
pipeline.

Furthet, we have also requested NMC to provide the DPR (detailed ptoject report) for laying of
pipeline from the nearest point to the edible oil clustet.

+

In view of the above we hutnbly rzqucst you to allow us to maintain a status quo to draw watet till the
DPR is made and complete infrastructure is ready.

Thank You.

Yours Sincerely

For KRISHNATYINAM FJIBI.f; OILS REFINERS’S ASSOCIATION

.. 4
ool

Authorised Signafox;y "
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BEFORE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI
ORIGINAL APPLICATION No. 221/2015

ACTION TAKEN REPORT IN THE MATTER OF O.A. NO.221/2015 SUBMITTED TO
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN COMPLIANCE
TO HON’BLE NGT ORDER DATED 24" NOVEMBER, 2021.

INDEX
Sl.No. 7 Description _ Page nos
1 Action taken report on edible oil industries ' 1-18
2. Annexure-1- Hon’ble NGT order copy dated 24.11.2021 19-33
L e
1xfrfeon
Andhra Pradesh Pollution Control Board,
| Regional Office Nellore
Date: 13.12.2021 ENVIRONMENTAL ENGINEER
A-P. POLLUTION CONTROL BOARD
Place: Nellore. , Regional Office

NELLORE.



Page 1

g?r

Action taken report:

1.

In the matter of OA 221/2015 filed by Smt. Isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District, in compliance to
Hon’ble NGT directions dated 16.03.2020 & 29.09.2020, the Joint Committee
inspected seven edible oil units during 13.10.2020 to 14.10.2020 and submitted
the report to the Hon’ble National Green Tribunal during December, 2020. Five
edible oil units raised objections to the committee report. Hon’ble NGT vide
order dated 03.02.2021 directed the committee to go into the objections and
come with their findings on that aspect. In order to verify the ground level
implementation of the corrective measures, the committee re-inspected five
edible oil units during 29th to 30th July, 2021 which have filed objections to
committee report and submitted report to the Hon’ble NGT on 10.08.2021
through e-filing.

. The Hon’ble National Green Tribunal, Southern Bench vide its order dated

11.08.2021 has directed the following:

“Parties are at liberty to file objection, if any, to the Committee report apart
from filing their independent reply to the allegations made in the application.
In the meantime, the Pollution Control Board is also directed to file the
further action taken report on the basis of the observations made by them
along with the Committee at the time of the inspection. Parties are directed
to file the same on or before 11.08.2021 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF along with necessary
hard copies to be produced as per rules.”

. In order to take action on the industries based on the observations of the

Committee and other observations, the APPCB placed the issue before the
External Advisory Committee (Task Force) meeting held on 07.09.2021.

After detailed discussions, the External Advisory Committee recommended that
the edible oil units shall pay the Environmental Compensation as recommended
by the NGT Committee, shall comply with all recommendations of the
Committee and also to come up with detailed time bound action plan on
utilization of surface water. The committee observed that the industries were
given several opportunities for compliance and the committee by the NGT after
considering the objections have inspected the industries again and finally
recommended levying EC and to issue directions. Thus, having already given
ample opportunity, the EAC committee recommended to issue following

directions and to levy Environmental Compensation as recommended by the

NGT Committee. ; :
K @%ﬁw’%

ENVIRONMENTAL ENGINEER
AP, POLLUTION CONTROL BOARD
Regional Office -
NELLORE.
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5. Accordingly, the A.P. Pollution Control Board has issued directions to the edible oil
industries on 23.09.2021 in which the unit shall pay the Environmental
Compensation as recommended by the Joint Committee constituted by the
Hon’ble NGT. Based on the directions issued by the APPCB, the following edible oil
units has to pay environmental compensation to APPCB as below:

Environmental
Sl. No Name of the Edible oil industry Compen;z?iion to be
1 M/s. Gemini Edibles & Fats India Pvt. Ltd Rs. 66,00,000/-
2 M/s. Emami Agrotech Limited Rs.1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-11) Rs. 73,80,000/-
4 M/s. South India Krishna Qil & Fats Pvt. Ltd Rs.1,05,86,000/-
5 M/s. 3F Industries Limited Rs.1,10,06,000/-
(Formerly Foods fats & Fertilizers Ltd.,)

6. The following industries submitted their objections to the directions dated
23.09.2021 issued by the APPCB and NGT committee report dated.10.08.2021

stating that the matter of Environmental Compensation is pending with the

Hon’ble National Green Tribunal, South Zone, Chennai and their submissions

are under hearing.

!

a)

b)

M/s. 3F Industries Limited (formerly M/s.Foods Fats & Fertilizers Ltd.)
Sy. No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPS Nellore
District

M/s. South India Krishna Qil & Fats Pvt. Ltd., Sy. No.275, 279, 280 & 281,

- Epuru Bit - 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore

d)

District.

M/s. Adani Wilmar Ltd (Unit-1l) (M/s. Louis Dreyfus India Pvt. Ltd.,
(formerly M/s. Louis Dreyfus Commodities India Pvt. Ltd.,) Sy. No.1601,
Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District.
M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited),
Sy. Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1,
509/2, 510/1 & 510/2, Pantapalem (V), Muthukur (M), SPSR Nellore
District.

7. A virtual meeting was conducted on 04.10.2021 with the representatives of

Edible oil industries who have filed objections on the Joint committee report
dated. 10.08.2021 submitted to the Hon’ble NGT (SZ). The official’s of the
Joint committee comprising from MoEF&CC, CPCB and APPCB were attended

the virtual meeting. After discussions, the Committee opined that the

} EER
ENVIRONMENTAL ENGIN
AP POLLUTION CONTROL BOARD
Ragional Office
NELLORE.
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9.

industries has to pay Environmental Compensation as recommended by the
Joint Committee in its report dt: 10.08.2021. |

. | It is to submit that the Joint committee has recommended the Environmental

Compensation after conducting inspection of the industries; the joint
committee re-inspected the industries based on the objections raised on the
committee report; and the external advisory committee (Task force) of APPCB
reviewed the report of the joint committee and recommended to impose
Environmental Compensation to the industries. Accordingly, the APPCB vide
order dt: 23.09.2021 issued directions to the industries to pay environmental
compensation. But the industries filed their objections in 1.A.No.155 of 2021
(SZ), 1.A.No.156 of 2021 (SZ) , I.A.No.174 of 2021 (SZ) and |.A.No.175 of 2021
(SZ) for staying the direction to pay Environmental Compensation.

The Hon’ble NGT heard the case on 24.11.2021 and issued an order with the

following directions:

6. The matters are pending from 2015 onwards we feel that the
question of compensation also can be considered by the Tribunal
itself, after giving an opportunity to the parties to file their
objections to the Joint Committee report.

7. The respondents against whom compensation has been imposed by
the subsequent Joint Committee report after considering the
objections filed by them, they are directed to file their objections
to the further Joint Committee report as well as action taken report
filed by Andhra Pradesh Pollution Control Board (APPCB) before this
Tribunal within a week.

8. In the mean time, we direct the Andhra Pradesh Pollution Control
Board (APPCB) to keep the direction to pay the compensation issued
against the respondents in abeyance till the next hearing date. The
interim order if any passed by this tribunal, if necessary can be
-extended on the next hearing date. With the above observations
I.A.No.155 of 2021 (SZ), I.A. No. 156 of 2021 (SZ), I.A. No.-174 of
2021 (SZ) and 1.A. No. 175 of 2021 (SZ) are disposed of.

9. The parties are directed to file their objection to the present report
submitted by the Joint Committee as well as the Andhra Pradesh
Pollution Control Board (APPCB) regarding the quantum of
compensation and also the reasons given by them for reiterating
their findings regarding the assessment of compensation on or
before 08.12.2021 and get ready with the Original Application on

16.12.2021. '
G g

R
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10. The committee as well as the Andhra Pradesh Pollution Control
Board (APPCB) are also directed to file their further report to this
Tribunal on or before 01.12.2021 by e-filing in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF
along with necessary hard copies to be produced as per rules and get
ready with the matter on 16.12.2021.

A copy of the Hon’ble NGT order dated. 24.11.2021 is herewith enclosed as

Annexure-I for kind perusal.

In view of the above, the Board officials have inspected the edible oil industries on
08.12.2021 & 09.12.2021 and verified the compliance status of the Board directions

dated. 23.09.2021 is submitted below:

M/s. Adani Wilmar Ltd (Unit-ll) (M/s. Louis Dreyfus India Pvt. Ltd., (formerly M/s.
Louis Dreyfus Commodities India Pvt.Ltd.,) Sy.No.1601, Epuru Bit-1B, APIIC,
Pantapalem (V), Muthukur (M), SPSR Nellore District.

4»0

Sl.No , Direction Compliance B
1 The industry shall immediately pay | The Hon’ble NGT vide order dated.
the EC of Rs. 73,80,000/- 24.11.2021 issued directions to the
APPCB to keep the direction to pay
the compensation in abeyance till
next hearing date.
2 The industry shall stop procurement of | Not complied.

water from the outside agencies which
was tapped in illegal manner. They
shall meet water requirement from
government authorized sources only.

The industry is still procuring the
water from the outside agencies
which was tapped in illegal manner.

The APPCB vide lr. dated. 18.11.2021
requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.

The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.

Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edible oil industries association Vide
lr.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
laying of pipeline for supply of water.

<’ @J;%Jw

EER
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The industry shall store the spent
nickel catalyst safely until its disposal
to the authorized re-processors and
the unit shall comply with Hazardous
Waste Rules, 2016 and shall dispose
the hazardous wastes as directed in
the consent within 90 days period.

Complied.

The industry disposed spent nickel
catalyst to the authorised vendor for
reprocessing duly following the
manifest system.

The industry shall not discharge
any treated/ untreated effluents into
the Budhakaluva drain, Pantapalem
irrigation channel or into land outside
the industry premises.

Complied.

The industry shall maintain proper
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of its disposal.

Complied.

The industry are purchasing crude
palm & sunflower oil locally solvent
extraction units in addition to the
import from foreign countries. The
crude that is locally purchased is not
tested for the presence of minerat oil
content or Hydrocarbons. The
industries shall carry out mineral oil
test with every batch of consignment
locally procured also. These reports
have to be submitted to APPCB along
with their compliance report

Complied.

The industry is importing crude edible
oils and carryout mineral oil test
through third party.

The industry is not procuring crude
edible oil locally.

The industry shall provide online AAQ
monitoring station to measure PM10 in
the surrounding villages.

Not complied.

The porthole provided to the stacks
for manual monitoring shall not be
utilized for online stack monitors. The
units shall ensure that real time data
is directly transferred from analyzer
to APPCB server without any
interface.

Complied.

The committee observed fly ash
dumped towards North side of M/s
Emami Agrotech Limited. All the 7 nos
of edible oil industries directed to
jointly compact the fly ash and to
cover with minimum 10 cm clay / soil
cover to prevent ambient dust.

The Krishnapatnam Edible Qils
Refiners  Association has issued
purchase order to cover the area with
sand/ Granular Sub Base (GSB) by
28.02.2022 vide P.O. dated.
22.11.2021.

10

The public roads surrounding the
industries are in very poor condition
due to movement of heavy vehicles.
M/s. Emami, M/s. Gemini and M/s.
Adani Wilmar Unit shall collectively
construct new concrete roads as part
of CSR activity.

Not Complied.

The access road connecting M/s.
Emami and M/s. Adani Wilmar Unit- Ii
is not improved. The industry
representative informed that there is
a land dispute and temporary
improvements are under progress.

11

The industry shall develop green belt
all along the boundary and in vacant
spaces and ensure that the 33% of
total area is covered with green belt.
In addition as part of CSR activity the
units can take up compensatory green
belt in public lands.

Complied.

% @ §/u“/m4
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12

The industry shall ensure that proper
segregation  of various types of
hazardous wastes and  provide
provision with leachate collection.

Complied.
The industry stored the hazardous
wastes in a closed room.

13

The industry shall ensure that the
storm water drainage system as
below:

I. Entire effluent, including floor
washings, spillages etc. shall be
sent to the ETP through pipes.

II. The first flush of storm water
for the first 15 minutes shall be
collected and routed to the
ETP.

iii.  There shall not be any entry of
contaminated wastewater into
the storm water drains.

Partially Complied.

i) Complied

ii) The industry is routing the
flush of the storm water into
the storm water drains and’
provided pumps in the storm
water drain to transfer to the
ETP.

. iif) The industry is maintaining dry

condition in the storm water
drains during non-rainy days.

1St'

14

The industry shall scrupulously comply
with all other recommendations made
by the joint committee in its reports
dt: 01.12.2020 and 10.08.2021.

Partially Complied.

The industry complied with the issues
pertaining to the individual industry
but not yet complied with the
directions pertaining to the all units
such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.

15

The industry shall extend the existing
bank guarantee for further period of
one year.

The bank guarantee of Rs.12,50,000/-
submitted by the industry is valid
upto 25.03.2022. The representative
informed that the Bank Guarantee
will be extended before expiry.

M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited), Sy. Nos.501,
502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1, 509/2, 510/1 & 510/2,
Pantapalem (V), Muthukur (M), SPSR Nellore District.

Sl.No Direction Compliance
1 The industry shall immediately pay | The Hon’ble NGT vide order dated.
the EC of Rs.1,32,50,000/- 24.11.2021 issued directions to the
APPCB to keep the direction to pay
the compensation in abeyance till
next hearing date.
2 The industry shall stop procurement of | Not complied.

water from the outside agencies which
was tapped in illegal manner. They
shall meet water requirement from
government authorized sources only.

The industry is still procuring the
water from the outside agencies
which was tapped in illegal manner.

The APPCB vide Ir. dated. 18.11.2021
requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.

/ @; %JWM

NGINEER
ENVIRONMENTAL ENGINEE
AP POLLUTION CONTROL BOARD
Regional Office
NELLORE.




Page 7

The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.

Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edible oil industries association Vide
Ir.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
laying of pipeline for supply of water.

The industry shall store the spent
nickel catalyst safely until its disposal
to the authorized re-processors. The
industry shall dispose the waste within
90 days from date of generation and
shall comply with other provisions of
HoWM Rules, 2016 for transportation
and disposal.

The industry is storing spent nickel
catalyst in a closed shed.

The industry shall not discharge
treated/ untreated effluents into the
Budhakaluva drain, Pantapalem
irrigation channel or into land outside
the industry premises.

Complied.

The industry shall maintain proper
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of disposal

Complied.

The industry shall maintain test
results for mineral oil in v/v% in the
crude palm & sunflower oil procuring
from indigenous sources and from the
crude edible oil being imported from
foreign countries. The proof of test
reports for every consignment
submitted to Food Quality Dept.,/
regulatory bodies shall be produced to
Regional Office, Nellore for every 3
months

Complied.

The industry is importing crude edible
oils and carryout mineral oil test
through third party.

The industry is not procuring crude
edible oil locally.

The industry shall provide online AAQ
monitoring station to continuously
monitor PM10, SO2 & other critical
pollutants in the upward and cross
wind directions at surrounding
villages, in network with other edible
oil industries

Not complied.

The porthole provided to the stacks
for manual monitoring shall not be
utilized for online stack monitoring.
The units shall ensure that real time
data is directly transferred from
analyzer to APPCB server without any
interface.

The committee observed fly ash
dumped towards North side of M/s.
Emami Agrotech Limited. All the 7 nos
of edible oil industries directed to
jointly compact the fly ash and to
cover with minimum 10 cm clay / soil
cover to prevent ambient dust. The

Complied.
The Krishnapatnam Edible Oils
Refiners  Association has issued

purchase order to cover the area with
sand/ Granular Sub Base (GSB) by
28.02.2022 vide P.O. dated.
22.11.2021.
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compliance of the above shall be
submitted to the Board within 15 days
along with photographic evidence.

10

The public roads surrounding the
industries are in very poor condition
due to movement of heavy vehicles.
M/s.Emami, M/s. Gemini and M/s.
Adani Wilmar Units shall collectively
construct new concrete roads as part
of CSR activity.

Not Complied.

The access road connecting M/s.

Emami and M/s. Adani Wilmar Unit- (|

is not improved. The industry

representative informed that there is

a land dispute and temporary .
improvements are under progress.

11

The industry shall develop green belt
all along the boundary and in vacant
spaces and ensure that the 33% of
total area is covered with green belt.
In addition as part of CSR activity the
units can take up compensatory green
belt in public lands.

Not Complied.

The industry is suppose to develop
about 10 acres of green belt. But,
the industry has developed greenery
in an area of about 6.0 acres only.

12

The industry shall ensure that proper
segregation  of various types of
hazardous wastes and shall provide
with leachate collection system and to
route the run-off/leachate to ETP for
treatment.

Complied.
The industry stored the hazardous
wastes in a closed room.

13

The industry shall ensure that the
storm water drainage system as
below:

I. Entire effluent, including floor
washings, spillages etc. shall be
sent to the ETP through
permanent pipeline network
laid above the ground level
with appropriate color coding.

II. The first flush of storm water
for the first 15 minutes shall be
collected and routed to the
ETP. Implementation plan of
action shall be furnished to the
Board within 15 days.

[ll.  There shall not be any entry of
contaminated wastewater into
the storm water drains

Partially Complied.

The industry is routing the 1% flush of
the storm water into the storm water
drains and provided pumps in the
storm water drain to transfer to the
ETP.

The industry is maintaining dry
condition in the storm water drains
during non-rainy days.

14

The industry shall  scrupulously
comply with all other
recommendations made by the Joint
Committee in its reports dated
1.12.2020 and 10.08.2021.

Partially Complied.

The industry complied with the issues
pertaining to the individual industry
but not yet complied with the
directions pertaining to the all units
such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.

15

The industry shall extend the Bank
Guarantee of Rs. 50 lakhs dt.
06.10.2020 for further period for one
more year i.e. 05.10.2022.

The industry extended the bank
guarantee of Rs.50 Lakhs for the
period upto 25.11.2022.
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X

M/s. 3F Industries Limited (formerly M/s. Foods Fats & Fertilizers Ltd.) Sy.No.
1604, Epuru 1-B, Pantapalem (V), Muthukur (M), SPSR Nellore District.

Si.No

Direction

Compliance

1

The industry shall immediately pay
the EC of Rs.1,10,06,000/-

The Hon’ble NGT vide order dated.
24.11.2021 issued directions to the
APPCB to keep the direction to pay
the compensation in abeyance till
next hearing date.

The industry shall stop procurement of

water from the outside agencies which
was tapped in illegal manner. They
shall meet water requirement from
government authorized sources only.

Not complied.

The industry is still procuring the
water from the outside agencies
which was tapped in illegal manner.

The APPCB vide Ir. dated. 18.11.2021
requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.

The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.

Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edible oil industries association Vide
r.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
laying of pipeline for supply of water.

The industry shall store the spent
nickel catalyst safely until its disposal
to the authorized re-processors. The
industry shall dispose the waste within
90 days from date of generation and
shall comply with other provisions of
HoWM Rules, 2016 for transportation
and disposal.

The industry is disposing the spent
nickel catalyst to the recyclers.

The industry shall not discharge
treated/untreated effluents into the
Budhakaluva drain, Pantapalem
irrigation channel or into land outside
the industry premises.

Complied.

The industry shall maintain proper
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of disposal.

Complied.

The industry shall maintain test
results for mineral oil in v/v% in the
crude palm & sunflower oil procuring
from indigenous sources and from the
crude edible oil being imported from
foreign countries. The proof of test

Complied.

The industry is importing crude edible
oils and carryout mineral oil test
through third party.
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reports for every consighment
submitted to Food Quality Dept.,/
regulatory bodies shall be produced to
Regional Office, Nellore for every 3
months

The industry is not procuring crude
edible oil locally.

The industry shall provide online AAQ
monitoring station to continuously
monitor PM10, SO2 & other critical
pollutants in the upward and cross
wind  directions at surrounding
villages, in network with other edible
oil industries

Not complied.

The porthole provided to the
stacks for manual monitoring shall not
be utilized for online stack
monitoring. The units shall ensure
that real time data is directly
transferred from analyzer to APPCB
server without any interface.

Complied.

The committee observed fly ash
dumped towards North side of M/s.
Emami Agrotech Limited. All the 7 nos
of edible oil industries directed to
jointly compact the fly ash and to
cover with minimum 10 cm clay / soil
cover to prevent ambient dust. The
compliance of the above shall be
submitted to the Board within 15 days
along with photographic evidence.

The Krishnapatnam Edible OQils
Refiners  Association has issued
purchase order to cover the area with
sand/ Granular Sub Base (GSB) by
28.02.2022  vide P.O. dated.
22.11.2021.

10

The industry shall develop green belt
all along the boundary and in vacant
spaces and ensure that the 33% of
total area is covered with green belt.
In addition as part of CSR activity the
units can take up compensatory green
belt in public lands.

Not Complied.

The industry is suppose to develop
about 0.7 acres of green belt to
achieve 33% of the total area.

11

The industry shall ensure that proper
segregation of various types of
hazardous wastes and shall provide
with leachate collection system and to
route the run-off / leachate to ETP for
treatment.

Complied.
The industry stored the hazardous
wastes in a closed room.

12

The industry shall ensure that the
storm water drainage system as
below:

i. Entire effluent, including floor
washings, spillages etc. shall be
sent to the ETP through
permanent pipeline network laid
above the ground level with
appropriate color coding.

ii.  The first flush of storm water for
the first 15 minutes shall be
collected and routed to the ETP.
Implementation plan of action
shall be furnished to the Board
within 15 days.

iii.  There shall not be any entry of
contaminated wastewater into
the storm water drains

Complied

The industry is routing the 1°* flush of
the storm water into the storm water
drains and provided pumps in the
storm water drain to transfer to the
ETP.

The industry is maintaining dry
condition in the storm water drains
during non-rainy days.
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13 The industry shall scrupulously | Partially Complied.
comply with all other | The industry complied with the issues
recommendations made by the Joint [ pertaining to the individual industry
Committee in its reports dated |but not yet complied with the
1.12.2020 and 10.08.2021. directions pertaining to the all units
such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.
14 The industry shall extend the existing | The industry submitted bank

Bank Guarantees for further period
of one year.

guarantee of Rs.15 Lakhs & 16 Lakhs
which are valid upto 23.02.2022 &
26.02.2022 .

M/s. Adani Wilmar Limited (Unit -1), (formerly M/s. Krishnapatnam Oils & Fats Pvt.
Ltd.), Sy.No.292, 317, Pantapalem (V) (Epuru-1B), Muthukur (M), SPSR Nellore
District.

SI.No

Direction

Compliance

1

The industry shall stop procurement
of water from the outside agencies
which was tapped in illegal manner.
They shall meet water requirement
from government authorized sources
only.

Not complied.

The industry is still procuring the
water from the outside agencies
which was tapped in illegal manner.

The APPCB vide lr. dated. 18.11.2021
requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.

The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.

Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edibte oil industries association Vide
r.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
taying of pipeline for supply of water.

The industry shall store the spent
nickel catalyst safely until its
disposal to the authorized re-
processors. The industry shall dispose
the waste within 90 days from date
of generation and shall comply with
other provisions of HWM Rules, 2016
for transportation and disposal.

The industry is disposing the spent
nickel catalyst to the recyclers.

The industry shall not discharge
treated/ untreated effluents into the
Budhakaluva drain, Pantapalem
irrigation channel or into land
outside the industry premises.

Complied.
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4 The industry shall maintain proper | Complied.
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of disposal.

5 The industry shall maintain test | Complied.
results for mineral oil in v/v% in the
crude palm & sunflower oil procuring | The industry is importing crude edible
from indigenous sources and from |oils and carryout mineral oil test
the crude edible oil being imported | through third party. '
from foreign countries. The proof of ;
test reports for every consignment | The industry is procuring crude edible
submitted to Food Quality Dept.,/ |oil locally after getting mineral oil
regulatory bodies shall be produced | test in case of any scarcity.
to Regional Office, Nellore for every
3 months.,

6 The industry shall provide online AAQ
monitoring station to continuously | Not complied.
monitor PM10, SO2 & other critical
pollutants in the upward and cross
wind directions at surrounding

| villages, in network with other edible

oil industries

7 The porthole provided to the stacks
for manual monitoring shall not be | Complied.
utilized for online stack monitoring.
The units shall ensure that real time
data is directly transferred from
analyzer to APPCB server without any
interface.

8 The committee observed fly ash |The Krishnapatham Edible Oils
dumped towards North side of M/s . | Refiners Association has issued
Emami Agrotech Limited. All the 7 | purchase order to cover the area with
nos of edible oil industries directed |sand/ Granular Sub Base (GSB) by
to jointly compact the fly ash and to |28.02.2022 vide P.O. dated.
cover with minimum 10 cm clay / soil | 22.11.2021.
cover to prevent ambient dust. The
compliance of the above shall be
submitted to the Board within 15
days along with photographic
evidence. ,

9 The public roads surrounding the | Not applicable to M/s. Adani Wilmar
industries are in very poor condition | Unit-1.
due to movement of heavy vehicles.
M/s. Emami, M/s. Gemini and M/s.
Adani Wilmar Units shall collectively
construct new concrete roads as part
of CSR activity.

10 The industry shall develop green belt | Not Complied.
all along the boundary and in vacant | The industry is suppose to develop
spaces and ensure that the 33% of |about 4.95 acres of green belt to
total area is covered with green belt. | achieve 33% of the total area. At
In addition as part of CSR activity the |present , the industry has developed
units can take up compensatory |green belt in an extent of about 4.0
green belt in public lands. acres.

11 The industry shall ensure that proper | Complied.

segregation of various types of
hazardous wastes and shall provide
with leachate collection system and
to route the run-off / leachate to
ETP for treatment.

The industry stored the hazardous
wastes in seperate closed rooms.

- ragc 14
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12 The industry shall ensure that the
storm water drainage system as
below:

i, Entire effluent, including floor
washings, spillages etc. shall | Complied
be sent to the ETP through .
permanent pipeline network
laid above the ground level
with appropriate color coding.

ii. The first flush of storm water | The industry is routing the 1 flush of
for the first 15 minutes shall | the storm water into the storm water
be collected and routed to the |drains and provided pumps in the
ETP. Implementation plan of |storm water drain to transfer to the
action shall be furnished to | ETP.
the Board within 15 days.

iii. There shall not be any entry of | The industry is maintaining dry
contaminated wastewater into | condition in the storm water drains
the storm water drains during non-rainy days.

13 The industry shall scrupulously | Partially Complied.
comply with all other | The industry complied with the issues
recommendations made by the Joint | pertaining to the individual industry
Committee in its reports dated |but not yet complied with the
1.12.2020 and 10.08.2021. directions pertaining to the all units
such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.
M/s. Gemini Edibles & Fats India Pvt. Ltd., Sy.No.1607/2, Industrial Park,

Pantapalem (V), Muthukur (M), SPSR Nellore District

SI.No

Direction

Compliance

1

The industry shall pay the EC of
Rs.66,00,000/- within a week time.

The Hon’ble NGT vide order dated.
24.11.2021 issued directions to the
APPCB to keep the direction to pay
the compensation in abeyance till
next hearing date.

The industry shall stop procurement
of water from the outside agencies
which was tapped in illegal manner.
They shall meet water requirement
through surface water sources from
government  authorized agencies
only.

Not complied.

The industry is still procuring the
water from the outside agencies
which was tapped in illegal manner.

The APPCB vide lr. dated. 18.11.2021
requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.

The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.
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Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edible oil industries association Vide
lr.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
laying of pipeline for supply of water.

The industry shall store the spent
nickel catalyst safely until its disposal
to the authorized re-processors. The
industry shall dispose the waste within
90 days from date of generation and
shall comply with other provisions of
HWM Rules, 2016 for transportation
and disposal.

The industry is storing spent nickel .

catalyst in separate closed room until
its disposal.

The industry shall not discharge
treated/ untreated effluents into the
Budhakaluva drain, Pantapalem
irrigation channel or into land
outside the industry premises.

Complied.

The industry shall maintain proper
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of disposal.

Complied.

The industry shall maintain test
results for mineral oil in v/v% in the
crude palm & sunflower oil procuring
from indigenous sources and from the
crude edible oil being imported from
foreign countries. The proof of test
reports for every consignment
submitted to Food Quality Dept.,/
regulatory bodies shall be produced to
Regional Office, Nellore for every 3
months.

Complied.

The industry is importing crude edible
oils and carryout mineral oil test
through third party.

The industry is not procuring crude
edible oil locally.

The industry shall provide online AAQ
monitoring station to continuously
monitor PM10, SO2 & other critical
pollutants in the upward and cross
wind directions at surrounding
villages, in network with other edible
oil industries

The industry placed purchase order

| for CAAQM station and expected to

be installed by the end of December,
2021.

The porthole provided to the stacks
for manual monitoring shall not be
utilized for online stack monitoring.
The units shall ensure that real time
data is directly transferred from
analyzer to APPCB server without any
interface.

The committee observed fly ash
dumped towards North side of M/s.
Emami Agrotech Limited. All the 7
nos of edible oil industries directed

Complied.
The Krishnapatnam Edible Oils
Refiners Association has issued

purchase order to cover the area with
sand/ Granular Sub Base (GSB) by

to jointly compact the fly ash and to |28.02.2022 vide  P.O. dated.
cover with minimum 10 cm clay / soil | 22.11.2021.
cover to prevent ambient dust. The
compliance of the above shall be
submitted to the Board within 15
days along with photographic
evidence
G
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10 The public roads surrounding the | Not Complied.
industries are in very poor condition | The access road connecting M/s.
due to movement of heavy vehicles. | Emami and M/s. Adani Wilmar Unit- li
M/s. Emami, M/s. Gemini and M/s. |is not improved. The industry
Adani Wilmar Units shall collectively | representative informed that there is
construct new concrete roads as part |a land dispute and temporary
of CSR activity. improvements are under progress.

11 The industry shall develop green belt | Not Complied.
all along the boundary and in vacant | The industry is suppose to develop
spaces and ensure that the 33% of |about 4.6 acres of green belt. But,
total area is covered with green belt. | the industry has developed greenery
In addition ,as part of CSR activity, |in an area of about 4.2 acres only.
the units can take up compensatory
green belt in public lands.

12 The industry shall ensure that proper | Complied.
segregation of various types of |The industry stored the hazardous
hazardous wastes and shall provide |[wastes in a closed shed with
with leachate collection system and | partition.
to route the run-off / leachate to
ETP for treatment.

13 The industry shall ensure that the
storm water drainage system as
below:

i. Entire effluent, including floor
washings, spillages etc. shall be Complied
sent to the ETP through
permanent pipeline network
laid above the ground level with
appropriate color coding.

ii. The first flush of storm water | The industry is routing the 1°** flush of
for the first 15 minutes shall be the storm water into the storm water
collected androuted to the ETP. drains and provided 3 nos of pumps in
Implementation plan of action |the storm water drain to transfer to
shall be furnished to the Board |the ETP. The industry has provided
within 15 days. rain water harvesting pit in an extent

of about 0.35 Acre

ifi. There shall not be any entry of
contaminated wastewater into The industry is maintaining dry
the storm waterdrains. condition in the storm water drains

during non-rainy days.

14 The industry shall scrupulously | Partially Complied.
comply with all other | The industry complied with the issues
recommendations made by the Joint | pertaining to the individual industry
Committee in its reports dated |but not yet complied with the
1.12.2020 and 10.08.2021. directions pertaining to the all units

such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.

15 The industry shall extend the existing | The industry has submitted bank
Bank Guarantees for further period |guarantees for Rs.11.0 Lakhs which
of one year. is valid upto 06.02.2022 and Rs.20

Lakhs which is valid upto
26.02.2022.
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M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 & 281, Epuru
Bit - 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore District

Sz

SI..No Direction ‘ Compliance
1 The industry shall immediately pay | The Hon’ble NGT vide order dated.
the EC of Rs.1,05,86,000/- within a | 24.11.2021 issued directions to the
weektime. APPCB to keep the direction to pay
the compensation in abeyance till
next hearing date.
2 ‘The industry shall stop procurement | Not complied.
of water from the outside agencies | The industry is still procuring the
which was tapped in illegal manner. |water from the outside agencies
They shall meet water requirement | which was tapped in illegal manner.
through the surface water sources
from government authorized agencies | The APPCB vide Ir. dated. 18.11.2021
only. requested the Collector & District
Magistrate, SPSR Nellore district to
direct the concerned officials /
Departments to stop illegal drawl of
water from bore wells, who are
supplying water to the edible oil
industries in Muthukur Mandal, SPSR
Nellore district to prevent ground
water depletion in the area.
The Collector & District Magistrate
strictly directed to the Revenue and
Panchayath-raj departments to take
immediate action.
Subsequently, the industries
requested the Nellore Municipal
Corporation to provide water. The
edible oil industries association Vide
lr.dated.07.12.2021 issued consent to
the Corporation to prepare DPR for
laying of pipeline for supply of water.
3 The industry shall store the spent
nickel catalyst safely until its ) ) ) )
disposal to the authorized re- The mdgstry is storing spent mckgl
processors. The industry shall dispose | ¢atalyst in separate closed room until
the waste within 90 days from date | its disposal.
of generation and shall comply with
other provisions of HOWM Rules, 2016
for transportation and disposal.
4 The industry shall not discharge | Complied.
treated/ untreated effluents into the
Budhakaluva drain, Pantapalem
irrigation channel or into land
outside the industry premises.
5 The industry shall maintain proper | Complied.
records for fullers earth (by-product)
generated and oil recovered from the
ETP and its mode of disposal.
6 The industry shall maintain test | Complied.

results for mineral oil in v/v% in the
crude palm & sunflower oil procuring
from indigenous sources and from the
crude edible oil being imported from

The industry is importing crude edible
oils and carryout mineral oil test

through third party. o
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7

foreign countries. The proof of test
reports for every consignment
submitted to Food Quality Dept.,/
regulatory bodies shall be produced to
Regional Office, Nellore for every 3
months

At Present, the industry is not
procuring crude edible oil locally.

7 The industry shall provide ontine AAQ
monitoring station to continuously | Not complied.
monitor PM10, SO2 & other critical
pollutants in the upward and cross
wind directions at surrounding
villages, in network with other edible
oil industries.

8 The porthole provided to the stacks | Complied.

for manual monitoring shall not be
utilized for online stack monitoring.
The units shall ensure that real time
data is directly transferred from
analyzer to APPCB server without any
interface.

9 The committee observed fly ash | The Krishnapatnam Edible Oils
dumped towards North side of M/s. | Refiners Association has issued
Emami Agrotech Limited. All the 7 | purchase order to cover the area with
nos of edible oil industries directed |sand/ Granular Sub Base (GSB) by
to jointly compact the fly ash and to | 28.02.2022 vide P.O. dated.
cover with minimum 10 ¢m clay / soil | 22.11.2021.
cover to prevent ambient dust. The
compliance of the above shall be
submitted to the Board within 15
days along with photographic
evidence

10 The industry shall develop green belt | Complied.
all along the boundary and in vacant | The total area of the industry is about
spaces and ensure that the 33% of |16.12 Acres. The industry has to
total area is covered with green belt. | develop green belt in an extent of 5.3
In addition as part of CSR activity the | Acres | The industry has developed
units can take up compensatory |green belt in an extent of about 3.0
green belt in public lands. Acres inside the plant..

The industry has purchased 4.9 acres
of land towards South side and
developed green belt in about 3.2
acres as compensatory green belt.

11 The industry shall ensure that proper | Complied.
segregation of various types of |The industry stored the hazardous
hazardous wastes and shall provide |wastes in a closed shed with leachate
with leachate collection system and | collection system.
to route the run-off / leachate to
ETP for treatment.

12 The industry shall ensure that the

storm water drainage system as
below:

i.  Entire effluent, including floor

washings, spillages etc. shall

be sent to the ETP through

permanent pipeline network |

laid above the ground level
with appropriate color coding.

ii.  The first flush of storm water
for the first 15 minutes shall be

Complied

The industry is routing the 1** flush of
the storm water into the storm water

/@’%wu
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collected and routed to the
ETP. Implementation plan of
action shall be furnished to the
Board within 15 days.

ili.  There shall not be any entry of

drains and provided 2 nos of pumps in
the storm water drain to transfer to
the ETP.

contaminated wastewater into | Complied.
the storm waterdrains.
13 The industry shall scrupulously | Partially Complied.
comply with all other | The industry complied with the issues
recommendations made by the Joint | pertaining to the individual industry
Committee in its reports dated |but not yet complied with the
1.12.2020 and 10.08.2021. directions pertaining to the all units
such as raw water, clay / soil cover
over the ash dumped in the vacant
area, CAAQM station in the nearby
village.
14 The industry shall extend the existing | The industry has submitted bank

Bank Guarantees for further period
of one year.

guarantee for Rs.34.5 Lakhs which is
valid upto  25.03.2022.

M/s. Saraiwwalaa Agrr. Refineries Limited, Sy.No. 256, 257/1,

257/2A, 257/2B,

271, 272, 273/A, 274, Pantapalem (V), Muthukur (M), SPSR Nellore District.

SI.No

Direction

Compliance

The industry is not operation since Three years.

Hence, it is humbly submitted that the Hon’ble National Green Tribunal to issue

directions to the edible oil industries to pay the Environmental Compensation and

implement the directions dt: 23.09.2021 without any delay.

/@QML{’W

Andhra Pradesh Pollution Control Board,

Regional Office Nellore

ENVIRONMENTAL ENGINEER
AP, POLLUTION CONTROL BOARD
Regional Office
NELLORE.
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Item No.13:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (SZ) &
I.LA. Nos 155 & 156 of 2021 (S7) &
I.A. Nos. 174 & 175 of 2021 (SZ)
(Through Video Conference)
IN THE MATTER OF: B
Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,
Near Apollo Hospital,
Nellore — 524 003.

Union of India
Rep. by its Secte

It. P.R. Raman for Rb.
Mr. D. Sreenivasan for R6 & R7

Ms. Sneha Parthasarathy represented

Mrs. Aparajitha Vishwanath for R8/1.A. No.
156/2021

Mr. M. Ravindran Sr. Advocate along with
Mr. D. Srinivasan for R9/1.A. No. 175/2021
Mr. M. Ravindran Sr. Advocate along with
Mr. D. Srinivasan for R10/L.A. No. 174/2021
Mr. Radhakrishnan Sr. Advocate along with



Mr. D. Sreenivasan for R10

Mr. Raghavan Ramabadran represented

M/s. Lakshmi Kumaran & Sridharan Attorney, R.
Raghavan for R11/ LA, No.155/2021

ORDER

"I%ribunal had considered the

ttee report dated 10.08.2021

1. As per order dated 11.08

y{i

conclusion portion of the J¢

e :
%

TR T . Sy e
the committee to" go into th

file their'obgjeétions before this Tribunal with

e i

that,

gt
consider;

NS

3. The Joint Committee has filed a further report in compliance with the

order dated 16.09.2021 dated Nil. e-filed on 23.11.2021 and received

today (24.11.2021) which reads as follows:-
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Committee Report in the matter of OA 221/2015 (SZ)

1. Preamble

Seven Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore
district. The applicant Smt. Isanaka Vedavathi submitted a representation stating
that pollution has been caused by edible oil units. Hon’ble National Green Tribunal
Southern Bench vide order dated 16.03.2020 appointed a joint committee comprising
of (1) a Senior Officer from the Central Pollution Control Board, Regional Office,
Chennai (2) Senior Officer from the Regional Office of MoEF&CC, Chennai and (3)
Senior Scientist from Andhra Pradesh Pollution Control Board to ascertain the status
of functioning of edible oil refinery units at Krishnapatnam. In compliance to Hon’ble
NGT order dated 16.03.2020, the committee inspected the edible oil units in October,
2020 and submitted the report during December, 2020. Out of seven units operating in
the region, five edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go into the objections
and come with their findings on that aspect. Copy of Hon'ble NGT order dated
03.02.2021 is placed as Annexure-I. '

In compliance to Hon’ble NGT order 16.03.2020 and 03.02.2021 the following

committee was composed:

1. Dr. Suresh Babu Pasupuleti, Scientist-C, Integrated Regional Office (IRO),
Ministry of Environment, Forest and Climate Change, Vijayawada.

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional
Directorate, Chennai.

3. Sri. Rajasekhar, Environmental Engineer, Andhra Pradesh Pollution Control
Board, Regional Office, Nellore (Nodal agency).

The Committee has been vested with the mandate to review the objections raised by
the edible oil units on committee report, verify the compliance status. The
committee convened a meeting with the edible oil units on 25.03.2021 to understand
the issues raised by them. During the meeting the five edible oil units informed the
committee members that they have upgraded the treatment units, laid effluent
conveyance system and presently are fully complying with all the CFO conditions
stipulated by APPCB. In order to verify the ground level implementation of the
corrective measures the committee inspected five edible oil units which have filed
objections to committee report during 29" to 30™" July, 2021.

The committee after ascertaining the ground level implementation of the action plan,
the committee submitted second report during August, 2021.
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Committee Report in the matter of OA 221/2015 (S2)

The Hon’ble NGT vide order dt: 11.08.2021 issued order that “Parties are at liberty to
file objection, if any, to the Committee report apart from filing their independent
reply to the allegations made in the application. In the meantime, the Pollution
Control Board is also directed to file the further action taken report on the basis of
the observations made by them along with the Committee at the time of the
inspection. Parties are directed to file the same on or before 11.08.2021 by e-filing in
the form of searchable PDF/OCR Support PDF and not in the form of Image PDF along
with necessary hard copies to be produced as per rules.” Copy of Hon’ble NGT order
dated 11.08.2021 is placed as Annexure-Il.

Accordingly, the APPCB vide order dt: 23.09.2021 issued directions to the edible oil
units based on the observations and recommendations of the Committee and directed
5nos. of edible oil units to pay the environmental compensation to the APPCB within a
week.. Copies of the directions issued to the edible oil industries are herewith
enclosed as Annexure - Ill.

In the meanwhile, four industries again submitted objections to Hon’ble NGT against
the second report of the committee, which was submitted during August,2021.
Hon’ble NGT vide order dated 16.09.2021 directed the committee to consider the
objections and to give the opinion on the same and to file further report as well as
action taken report by 18.10.2021. Copy of Hon’ble NGT order dated 16.09.2021 is
placed as Annexure-IV.

2. Action taken by the Committee:

The Joint committee conducted a virtual meeting with the Edible oil industries,
Krishnapatnam Port area, SPSR Nellore District on 04.10.2021. During the meeting,
the committee interacted with all four industries that have raised objections to the
committee report. The committee reviewed the objections filed by the edible oil
industries by the individual industries on the joint committee report dated10.08.2021.
In compliance to Hon’ble NGT directions, the committee has considered the
objections raised by the industries and same is summarized in table 1. During
committee inspection the industry representatives were also present. The committee
has explained the about non-compliances observed during inspection to the industry
representatives for which the industry representatives assured to the committee

members that they shall take corrective actions.
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Committee Report in the matter of OA 221/2015 (SZ)

Table 1: Review of objections raised by the industry against committee report of

December, 2020.

constitution of the
committee and mentioned
that all 7 units were
inspected in a single day.

SI.No | Objection raised by the Decision of the Remarks
industry committee ’

I. M/s. 3F Industries Limited

1 Objected regarding | The committee was | Objection need

constituted by Hon’ble
NGT and committee was
composed based on the
nominations received by
respective departments of
APP(CB, CPCB & MoEF&CC.
The committee convened
online meetings  and
inspected the units in
detail in two days.

In addition APPCB has
carried out ambient air
quality and source
emission monitoring

not be
considered.

2 Claimed that all units of
the ETP are in operation,
7 fat traps provided,
storm water drains are in
dry condition, spillage of
oil observed mainly at
tank form area due to
pump seal leaks and tank
form is built on concrete
floor.

On the day of committee
inspection, the ETP was
not in operation; oil was
spilled all over the plant
and in tank form area and
ETP areas; There was no
proper effluent transfer
system from production
block to ETP and storm
water drains were used for
transfer of effluent
instead of closed conduits.
Storm water drains were
clogged and filled with oil
waste. .

Though the unit had
installed seven traps but
they were not adequate
and were not effectively
functioning due to which
thich oil deposition was
observed in ETP
components and ETP was
not in operation. Photos
taken during inspection
were submitted along with
earlier committee reports

Non-complying
during
committee

inspection.

Objection need
not be

considered

3 Reported that they are
installing an  advance
version of skimmer for

The committee first
inspected the units during
October, 2020 and second
inspection was carried out

removal of oil or i s ;
o solids during July, 2021. Even time ) of
through DAF system. after a lapse of nine | COMMittee
months, unit had not | inspection.

DAF system for
oil skimming not
installed at the
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Committee Report in the matter of OA 221/2015 (SZ)

installed DAF system by
the time of inspection.
The unit reported that
they have placed the order
for procurement of DAF.

Found Non-
complying
during

inspection.

Objection need

not be

considered
Claimed that they are| During inspection, the | Non-complying
spent nickel catalyst to | unit is not able to produce | during
the authorized | the records i.e. Manifest | jhpaction.
reprocessors who are pertamm.g to disposal of Objection need
selling to their unit spent _nickel catalyst to not be

: authorized re-processors.
considered

As per the HWM Rules,
2016, the unit shall
dispose the hazardous
wastes within 90 days.

Disposing fullers earth to
authorized incense
manufacturers.

Fullers earth and oil
recovered from ETP are
bye products of the unit.
The bye-products shall be
either utilized for further
beneficial purposes or
disposed safely.

The unit is supposed to
maintain  records  for
fullers earth (by-product)
generated and oil
recovered from the ETP
and its mode of its
disposal. The  unit
informed that they are
disposing fullers earth to
incense sticks
manufacturers and soap
industries, however no
records were made
available to committee on
its utilization or disposal.

Objection need
not be
considered

The unit informed that
they installing new
equipment in the ETP
which will be
commissioned by end of
September,2021.

The committee reported
the status of the unit as on
date of inspection
i.e.30.07.2021, during
which ETP was not in
operation.

Objection need
not be
considered

Requested to reject the
joint committee report
and set aside the fine of
Rs.1,10,06,000/- levied
without basis.

The committee inspected
the industry in detail and
calculated the
Environmental

Compensation as per the

formula given by the
CPCB. The unit is filing
their objections to delay
the payment of the
Environmental
Compensation.

Objection need

not be
considered.
Committee
submits to

Hon’ble NGT to
direct the unit
to pay EC of Rs.
1,10,06,000/- to
APPCB.
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M/s. South India Krishna Qil & Fats Pvt. Ltd.

8

The industry reported that
they are in the process of
improving the storm water
drains, issued work order
for rain water harvesting
system and placed order
for oil & grease skimmer.

The industry is supposed
to maintain the storm
water drains in such a way
that they shall be in dry
condition during sunny
days and storm water shall
not get contaminated with
rain water. But, on the
day of inspection, there is
no rain but contaminated
effluent was present in the
storm water drain. Rain
water harvesting system
not yet completed.
Further, oil & grease
skimmer also not vyet
provided. Hence the
committee recommended
the unit to improve
wastewater handling and
also reported as partially
complied.

Partially
complied during
committee
inspection.

Objection need
not be
considered

The industry reported that
they have provided odour
control system.

The committee observed
severe odour nuisance
within the premises and
the same was reported.
However the unit assured
the committee that
corrective measures shall
be taken and odour will be
controlled.

Objection need
not be
considered

10

Objected the
Environmental
Compensation of  Rs.
1,05,86,000/-

levy of

The unit is partially
complying but unit is in
the process of
implementing  corrective
measures. As there is some
improvement and some
more improvements are
under progress, the
committee has considered
R factor as Rs. 100/- only.

Objection need
not be
considered. Unit
was partially
complying
during
committee
inspection. EC is
assessed till
compliance is
achieved. EC of
Rs.1,05,86,000/-
is assessed as
per CPCB
formula
considering the
improvements
made by the
unit.
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Committee Report in the matter of OA 221/2015 (SZ)

M/s. Emami Agrotech Limited

they complied in all
aspects as per the report

the
industry complied with the

EC was levied as

11 Objected regarding | The representatives of the | Objection need
constitution of the | APPCB, CPCB & MoOEF&CC | not be
committee and mentioned | inspected the units as | considered.
that all 7 units were | nominated by the
inspected in a single day. | respective organizations.

The committee inspected
the units in detail in two
days.
11 The industry claimed that | It is clarified that no fresh | Unit is one of

the reputed &
largest industry

dt: 10.08.2021 and the EC | conditions. As there are ‘lzspitt*;e region.
was levied. cerFam ngn-cornphan;es directions &
during previous inspection | notices  issued

of the committee, the
industry is liable to pay
Environmental
Compensation of  Rs.
1,32,50,000/- to APPCB.

by APPCB, unit
was found non-
complying

during first
inspection of

the committee.
EC was assessed
as per CPCB
formula.
Objection need
not be
considered.

M/s. Adani Wilmar Ltd (Unit-1l) (Formerly M/s. Louis Dreyfus India Pvt. Ltd.,)
12 The industry claimed that | It is clarified that no fresh | Objection need
they complied in all|EC was levied as the|not be
aspects as per the report | industry complied with the | considered.

dt: 10.08.2021 and the EC | conditions. As there are
was levied. certain non-compliances
during previous inspection
of the committee, the
industry is liable to pay
Environmental
Compensation.

During meeting, the joint committee members has reviewed individual unit and
explained about their violations observed in detailed manner and directed to pay the
environmental compensation as per the directions of the Hon’ble NGT.

The representatives of the edible oil industries informed that they have complied with
violations observed by the Joint committee during their inspections held during 29" to
30" October, 2020 and 29th to 30™ July, 2021. Since the industries have taken
corrective measures and are currently complying with the stipulated standards and
with the directions issued by APPCB, on these grounds the industries requested the

Joint committee to waive-off the Environmental Compensation.
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Committee Report in the matter of OA4 221/2015 (SZ)

The committee reviewed the objections filed by the edible oil industries by the
individual industries on the joint committee report dated10.08.2021. The
representatives of M/s. Gemini, M/s. Emami and M/s. Adani (Unit-1) informed that
they have complied with the directions and conditions insisted by the APPCB. The
Committee clarified that the Environmental Compensation is for the earlier period but
not for the recent period. APPCB are regularly monitoring the industries and have
issued directions vide order dated 15.02.2018 and 16.02.2018.

Further APPCB has inspected the industries and issued modified directions on
17.01.2020. The committee inspected the units during October, 2020 and found that
the units are yet to comply with Directions issued by APPCB. The committee has
assessed Environmental Compensation for the non-compliance during January, 2020 to
October, 2020. In compliance to Hon’ble 'NGT directions dated 03.02.2021 and
16.09.2021, the industries have presently cleaned the drains, separated storm water
drains and effluent drains, not discharging effluent into storm water drains, oily
sludge removed from drains. The committee submits that present compliance of the
industries can’t be considered or represented as the units were complying with APPCB
directions during January to October, 2020. Hence the committee humbly submits to
Hon’ble NGT to direct the industries to pay Environmental Compensation to APPCB as
briefed in table 2.

Table 2 :
Sl. Name of the Unit EC to be paid in INR
No
1 M/s Gemini Edibles & Fats India Pvt. Ltd | 66,00,000/-
2 M/s Emami Agrotech Limited 1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-Il) 73,80,000/-
4 M/s South India Krishna Oil & Fats Pvt. 1,05,86,000/-
Ltd
5 M/s. 3F Industries Limited 1,10,06,000/-

(Formerly Foods fats & Fertilizers Ltd.,)

Sri G. Prathap, Director of M/s. Gemini Edible oil industries Pvt. Ltd., representing
the Edible oil association has submitted that they are consistently improving the
industries and also solving the common issues. He informed that they had a meeting
with the District Administration & Municipal Corporation authorities for procurement
of raw water. The association is in positive to work together with authorities for

procurement of water to overcome this problem. The work is under progress.

The committee observed that the industries have taken lot of corrective measures
within a short time. Significant positive changes such as rain water harvesting pits and
complete recharge of ground water, installation of additional fat traps for efficient oil

recovery etc., are implemented by the industries for Environmental Protection.
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The industries collectively agreed to take up additional tree
plantation. The committee has identified the efforts made by the industry
which will benefit both industries as well as surrounding during 'the
committee visit, the industries are liable to pay Environmental
Compensation as recommended in the Joint Committee report dated.

10.08.2021.

*oAaned that the Environmental

Finally, the joint committggj’h

n*t Committee in its report dt:

CB dt. 23.09.2021.

Compensation as recomm

10.08.2021 and directions iss

s the Hon’ble national Green

durmg 13. 10 2020 to. 14. 10. 2620 and,,subzmtted the report to the
Hon’ble National Gre Triburil dunng December, 2020. Five
edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go
into the objections and come with their findings on that aspect. In
order to verify the ground level implementation of the corrective
measures, the committee reinspected five edible oil units during
29th to. 30th July, 2021 which have filed objections to committee
report and submitted report to the Hon’ble NGT on 10.08.2021
through e-filing.
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The Hon’ble National Green Tribunal, Southern Bench vide its order dated
11.08.2021 has directed the following:

“Parties are at liberty to file objection, if any, to the Committee report apart
from filing their independent reply to the allegations made in the application.
In the meantime, the Pollution Control Board is also directed to file the further
action taken report on the basis of the observations made by them along with
the Committee at the time of the mspectwn Parties are directed to file the
same on or before 11.08.2021 {bﬁ'g-ﬁlmg in*the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF along with necessary hard
copies to be produced as per rules.’ <

i

()

A copy of the Hon’ble NGT order, 1s)herew1th enclosed as Annexure-I for kind

perusal. ﬁ 1,__,, R 'L.,

In order to take,aetfon on the 1ndustr1es based on the obsemni of the

Comm1tteq";nd-o gr:}observauonswthe APPCB p]aced 1s§‘u re the

Externa} dwsary Committee (Task Force) meean}g he]d o 07~99 2 21.

Afterr\ etaﬂ; discussions, the External Advisory ggmmzf ee

1ecomrgeu2ed that the edible oil units shall pay.the Enwa on en
1ecommended by the NGT-Gommijttee, aﬂ c

with a]] lmn%j anons —of the Commlttee and-also to cgglé 1up with

detajle /3 d action plan on 5t1hzat1’on of surfaa"e!;éa‘{?fte Tfnj

com obs that the 1nd ies- 5g1ven severa; p’ortu

for co ph ce \a e committee the NGT after s1de

objecao{)f ive»ms cted the mdus esagain and fina. r com

levying E/C a to\{ss irectior]s Thuangmg\’g ad /g tfentample

opportuni rh e reco R@g’d ? é/ wing

dzrectzons an to] En ] ro\ l% satio Ci)mmended by

the NGT Comm1 &

Accordingly, the A.P. Po]] t Control Board iSsued d1rectzons to the

edible oil industries on 23.09; :2021 1;;?Whig1_' the unit shall pay the

Environmental Compensation a;Fgéommended by the Joint Committee

constituted by the Hon’ble NGT. Copies of the directions issued to the edible

oil industries are herewith enclosed as annexure-III for kind perusal.

Based on the directions issued by the APPCB, the following edible oil units has

to pay environmental compensation to APPCB as below:

S1. No

Name of the Edible oil industry

Environmental Compensation to be paid

M/s. Gemini Edibles & Fats India Pvt. Ltd Rs. 66,00,000/-




M/s. Emami Agrotech Limited Rs.1,32,50,000/-

M/s. Adani Wilmar -(Unit-IT) Rs. 73,80,000/-

My/s. South India Krishna Oil & Fats Pvt. Ltd Rs.1,05,86,000/-
My/s. 3F Industries Limited

(Formerly Foods fats & Fertilizers Ltd.,) Rs.1,10,06,000/-

The Hon’ble National Green Tribunal, Southern Bench vide its order
dated 16.09.2021 in the matter of O.A. No. 221/2015 has directed the
following: -

The Committee is directed to consider these-objections and give their
opinion regarding the same, so that can’ also be considered by this
tribunal at '

the time of considering the matter durmg final hearing. . The learned
counsel appeal regardmg for the Andhra Pradesh Po]lutzon Contro]

And i‘;ons have been made to the Board aﬁd ‘:/It 1s§for the
mre, dec1s1on and if some time is granted they may be
able to file the“’further action taken report in this regard. "

. The commlf%ee as well as thé Andhra Pradesh Pollution - Coﬂtto rd

ear][i pass1ble JHe, asthe entire proceedings will have tozbe comp]eted
within six, mont%from the date of application and as per“’%he prov151ons
of tﬁ”éWatmnal M%en Tribunal Act. The comm1ttee as we]f N the de‘f%

] 7 i (
PDF/OCR Sup})ort P Evﬁnd not i’ﬁ the form of Imag*e PDF a]ong with

necessary%d Copies to be/g’@di}ced as {) %ﬁ%gésm

The following industries submitted their replies to the directions dated
23.09.2021 issued by the APPCB stating that the matter of Environmental
Compensation is pending with the Hon’ble National Green Tribunal,
South Zone, Chennai and their submissions are under consideration.

It is pertaining to mention that the following industries have made objections

on the Joint Committee report dated. 10.08.2021.

. M/s. 3F Industries Limited (formerly M/s.Foods Fats & Fertilizers Ltd.)
Sy. No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPS Nellore
District

b6
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. M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 &
281, Epuru Bit - 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore
District.

M/s. Adani Wilmar Ltd (Unit-I) (M/s. Louis Dreyfus India Pvt. Ltd.,
(formerly M/s. Louis Dreyfus Commodities India Pvt. Ltd.,) Sy. No.1601,
Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District.
. M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited),
Sy. Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1,
509/2, 510/1 & 510/2, Pantapa]emm(V) Muthukur (M), SPSR Nellore

N
District. é X f *,‘»})
* o Fad b

A virtual meeting was conducted on 04 10 2021 with the representatives

of Edible oil industries who have ‘ﬁled‘objectwns on the Joint committee

report dated. 10.08.2021 subz{mtted (o \the Hon’ble NGT (SZ). The

official’s of the J; 1?7 committeet comanmg /from Mok &QC CPCB and

APPCB has atten the virtual meeting. After discussjonsythe ( omm1ttee
D

opined tbé md{ys ie$” has to-tpafr? Envzronmental Co ensa ion as

recomméndedvby eJomt §C‘\czinrggtte(—:‘ in_its repoz:5 dt: 10 8 921-
It is ousub jit that the Joint committee has recomm jthe
Envi %‘nme?taIKCompensatmn after conducting inspection of t ? i dus
the Womm@e remspec;tf/d the industries- based on bng;’
ra1sed on/\the c}?’ mitte€ report; and the external adwso comm1ttee
fgrcje) ‘of ARPCB reVJewed the eport of the ]omt &&mmn 2N f
recon;x_pended " j[)pose Envn:on a},lr ompensatmn t ~ndusm\g3
Accordingly’ the B vide order-dt: 23.09.2021 issue ectl hs to

industr }f pay &ronmenta] ;o ensanon But mdu tr1 s jare

N
filing theéir objectzons h ut payyig the enV rom%’ compensanon to

delay th%q\;ss%\\Hen ,,g. umbl_l}r&;g d/that thﬁon’b]e
National Green ! TnQ;naI m\;iss d11%ct1 tl:ze ed1bjf/o11 industries to
pay the Enviro 1wta§ompensauomand 1m,’-em directions dt:

23.09.2021 without an el\
.

. The respondents 8 to 11 have filed I.A. No. 155 of 2021 (SZ), I.A. No.
156 of 2021 (SZ), I.A. No. 174 of 2021 (SZ) and I.A. No. 175 of 2021

(SZ) respectively for staying the direction to pay compensation received
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from the Andhra Pradesh Pollution Control Board (APPCB) during the

pendency of the ongoing application.
. The matters are pending from 2015 onwards we feel that the question of
compensation also can be considered by the Tribunal itself, after giving

an opportunity to the parties file their objections to the Joint

Committee report.
. The respondents against whomn ation has been imposed by the

subsequent Joint Committee ré onsidering the objections filed

3

. The parties are directed to file their objection to the present report
submitted by the Joint Committee as well as the Andhra Pradesh

Pollution Control Board (APPCB) regarding the quantum of

compensation and also the reasons given by them for reiterating their



findings regarding the assessment of compensation on or before
08.12.2021 and get ready with the Original Application on 16.12.2021.
10. The committee as well as the Andhra Pradesh Pollution Control
Board (APPCB) are also directed to file their further report to this

Tribunal on or before 01.12.2021 by e-filing in the form of searchable

PDF/OCR Support PDF andnot 1n"'the"

"'i ' !

matter on 16.12. 2021

1y is directed t

. eﬁeg
respondents med1ately

/ lihrough i’;all SO as to enap m comply

rther

ocommumcate t I!l the official

0.A. N0.221/2015 &
I.LA. Nos.155 & 156/2021 &
174& 175/2021(SZ)24.11.2021. Sr.
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Item No.11 to 13:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 221 of 2015 (SZ)

With
Appeal No. 77 of 2021(S7)

Isanaka Veday

L

cant(s)

... Appellant(s)

Vs

Andhra Pradesh Pollution Control Board and others.

...Respondent(s)

Date of hearing: 22.12.2021.
(1]



CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

O.A. No. 221 of 2015
For Applicant(s): None Appeared.

For Respondent(s): Smt. fMe Saraswathy for R1.
Smt ‘Madhuri Dontl Reddy for R2 to R4.
Sri. C Seethapathy for Mr. P.R. Raman for R5.
Sri. D. Srlmvasan for R6, R7, R9.
Mr. Radha Krishnan Sr. Adv for R10

ﬂ Ms. {\Sneha for Ms Apparajitha Vishwanath for
O/ = By
/ J Ms. Kr1th1ka for, Sri. Lakshm1 Kulf:;l\aran and Mr.
// Rahavan" for RI1. . Y
Appeal Nos. 77.and784£2021 ¢~ - ' - Ry N
For Appellarktl(s). ﬁf Ms Krithika for MS. Lakshm1 Ku aran
\”/ / / (in both Appeals) n{q
/} | \“”x Q\/\

For Respondent(s) & M Madhun Donti’ Reddy (m‘Bo!tkll Appc}als)
2l

L £l
S t‘l‘c‘:" ,*.‘_f ;
Dx/’j \,, . 9,; LORDERy ,> & / Q\/

Vo )[

1. The ab h b ted_tostoday f d t furth
e abgve , cases av(%\ ;c\en poste O\ng or 00351 era 19/1\/f er

reports an a\\cﬂs\g Ob] ectlon...ﬁled by the projebty yr'\})foneﬁé avd’t%’f?heanng
oWV L /{
2. As per order dated\l 1.08: 202 140°0.A. No; ~(221 of,.2015 this Tribunal had
.w/ il R

considered the report submltted by the J omt Comrmttee dated 10.08.2021,
e-filed on the same date and conclusion portion was extracted in Para 3 of
the order and then posted the case to 16.09.2021 for filing objections, if
any, to the Committee report and filing their independent reply to the

allegations made in the application. Further, Pollution Control Board was

(2]



also directed to file the further action taken report on the basis of the
observations made by the Committee at the time of inspection.

3. Earlier as per order dated 03.02.2021, this TriBunal had considered the
Joint Committee report dated 01.02.2020 extracted in Para 4 of the order

and then passed the following order;

5. The 5th respondent has él
Committee along with certain do
by the committee regardmg the:
being operated in their unit is noﬁ orrect
6. Though the apphcant is abs_

jection to the report of the Joint

4. This Tribunal® « ec.to consider the
objections ﬁled by the ind fv;eghéfhd&gwe tgg;r findings on fchose aspects,
apart from filing their further action taken report after considering the
objections to the findings arrived at by them. It is thereafter, that
subsequent report dated 10.08.2021 was filed which was refetred to

above. The case was posted to 16.09.2021 for completion of pleadings

(3]
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and consideration of further reports. On 16.09.2021, the matter was
adjourned to 18.10.2021 for consideration of further reports.
. The matter was taken up on 24.11.2021 and considered the further report
filed by the Joint Committee pursuant to order dated 16.09.2021 dated nil,
e-filed on 23.11.2021 which was extracted in Para 3 of the order and also
e
considered the action taken r{eport submitted by Andhra Pradesh Pollution
] ;
Control Board dated 17.11.5(?213q¢-ﬁ1ed on 23.11.2021 which was

- ¢ RTEEN

extracted in Para%4 of the ordei‘ ' B \)

Feive act1on and@he /mtergutory

149/APPCB/UH- II/TF ‘LR/2018 dated 23; .2021 on the question of

\_ - m\; ,4;//«‘

-

imposing certain directions fo e complied with and also filed another
Appeal No. 78 of 2021 by the same respondent against the order of the
Andhra Pradesh Pollution Control Board by their proceedings no.
149/APPCB/UH-II/TF/NLR/2018 dated 23.09.2021 including the

compensation imposed both under the Air (Prevention and Control of

(4]



Pollution) Act, 1981and the Water (Prevention and Control of Pollution)
Act, 1974 respectively.
The Andhra Pradesh Pollution Control Board has filed their objection in

the form of a report in the appeals, which can also be considered by the

Tribunal in Original Application.

We are not going into th “'to whether the appeals are

lcomes before this Tribunai a?n for co éidération. Under the National
Green Tribunal Act, 2010, Tribunal itself can consider those aspects and
pass final orders including the further directions to be issued either for
closure or even imposing compensation so that the entire things can be

agitated by the parties by way of single appeal to the Hon’ble Supreme

(5]



Court under Section 22 of the National Green Tribunal Act, 2010. So
with the above observations and directions, Appeal No. 77 of 2021 and

Appeal No. 78 of 2021 are disposed of .

O.A. No. 221 of 2015

_—

t L
10.In the meantime, Joint Commiittee ‘shallﬁé_onsider all the objections filed

4

by respondents, namely, 9, 10 and llandfobj ection of any other industries
N Y‘ N
and also compliance of the dll‘eCtIOI’lS 1f any, issued by the Pollution

N o \
Control Boatd Gh%e basis ofxthe subsequent inspections\made and if

o 2 A \
there 1s\any@ﬂher v101at1\i)ns then; consider thosex aspects; as(well and
e . . \\
come with a comprehenswe report to the Tribunal, so that hLS\;«TI‘lbunal

o
can @151]/}} con31der all those aspects and pass appropnate%ders and
e \v ‘3 K . \‘ \___d_// 2?‘ i 5’ :'
dlspose 0 the matter itself as the matter is,pending since; 0'15
5 O {\/Z

@ r‘
e
-.‘__‘

O, e \ 7

11.Joint Comm1ttee,«as well as Pollu jn Control Board .g“rg ?cted ‘to meet
N \ \ 4 /; t

the objectlons\and gn(ke\theu spev\lﬁc ﬁndmgs on t Q as/ ECLS S0 /that the

/ \
z

LSy
'(‘\.,
1ndustr1e§ xwel\l\as\dlls»I11bu11al canS‘cons@er thos \aspects while

4\\

o

e— T

S
disposing the El\atter at‘th\? final stage**—””” Q‘U’

12.9" respondent also filed the1r ob]ec\tlonS tHaf also can be considered by
the Joint Committee as well as Pollution Control Board while submitting
the report.

13.Report must contain the nature of objections raised by the respective

industries to the earlier report as well as subsequent action taken reports

(6]



9%

filed and then meet those objections by giving reasons why they are
accepting or not accepting the same and if they feel that further direction
given by them were also not complied with by them, that aspect can also
be considered and come with a further detailed report regarding revisiting

of compensation payable for the part violation as well as the subsequent

violation.

submit the objections to this Tribunal before handing over copies to the
members of the Committee as well as to the Pollution Control Board so
that the same also can be considered by the Committee while submitting

the further report.

(7]



16.Registry 1s directed to communicate this order to the members of the
Committee and also to official respondents for their information and
compliance of the directions.
17.Since, this Tribunal had expanded the scope of consideration of the
entire reports and objections after getting the further reports, the Pollution
o ey,

Control Board is directed hot to procegd with the diréctions already

issued which also will be conmderedﬂ by this Tribunal while disposing the

Vi
)

matter. -
o &
18.For consu{el iltly of,further report‘s post on 27. 01¢2Q
- v

§
] /,/r /e -

S
\\\g:.)

0.A. No. 221‘(2015(82),‘)7(?
Appeal Nos. 7~7zand-\78\of‘2Q2~13)

22" December’2021 AIQ/I '@-\Z\
N {g r
\U
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stk ANDHRA PRADESH POLLUTION CONTROL BOARD

w/% REGIONAL OFFICE: NELLORE
W 1%t Floor, A.P.S.F.C BUILDING, A K.NAGAR, NELLORE - 524 004

N1/ 4 Phone : +91- 861- 2329730 e-mail: ronlr-eel@appch.govin

Notice. No, 0.A.No.221 of 2015/APPCB/RO/NLR/2022- 15%} 5“;;5. Date: 04.01.2022
INSPECTION NOTICE

.Sub.: APPCB - RO, Nellore -- 0.A.N0.221 of 2015 filed before Hon’ble NGT
(5Z), Chennai against Edible oil units operating at Krishnapatnam area,
Muthukur{M), SPSR Nellore District- Inspection Notice - Issued - Reg.

Ref.:  Hon’ble NGT order dated.22.12.2021 in 0.A.No.221 of 2015.

Adverting to the above, it is to inform that the Hon’ble NGT vide its order
dated. 22.12.2021 directed that the Joint Committee shall consider all the objections
filed by respondents, namely, 9, 10 and 11and objection of any other industries and
also compliance of the directions, if any, issued by the Pollution Control Board on the
basis of the subsequent inspections made and if there js any further violations, then
consider those aspects as well and come with a comprehensive report to the Tribunal,
so that this Tribunal can finally consider all those aspects and pass appropriate orders
and dispose of the matter itself as the matter is pending since 2015.

In this regard, the Joint committee decided to conduct meeting with the
representative of the industries and to carryout inspection on 10.01.2022 &
11.01.2022. IN the meanwhile, you are directed to submit the remarks/ objections if
any on the earlier reports by 07.01.2022.

In view of the above, you are hereby directed that the decision making authority
pertaining to your uhit shall be available for the mentioned period and ensure that all
the relevant records as required by the Joint committee shall be made available.

*

ENVIRONMENTAL EN INEER

To
The Occupier
1. M/s. 3F Industries Limited, Epuru 1-B, Pantapalem (V), Muthukuru (M}, SPSR
Nellore District
2. M/s. South India Krishna Qil & Fats Pvt. Ltd., Epuru Bit ~ 1B, Pantapalem
Village, Muthukur Mandal, SPSR Nellore District.
3. M/s. Adani Wilmar Ltd (Unit-ll) (M/s. Louis Dreyfus India Pvt. Ltd., Epuru Bit-
" 1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District.
4. M/s. Emami Agrotech Limited, Pantapalem (V), Muthukur (M), SP5R Nellore
District.
5. M/s. Gemini Edibles & Fats India Pvt. Ltd, Industrial Park, Pantapalem (V),
Muthukur (M), SPSR Nellore District.

Copy submitted to the Member Secretary, APPCB, Vijayawada for favour of kind
information.
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From: Prabhakara Korrapati <Prabhakara.Korrapati@adaniwilmar.in>

Sent: 07 January 2022 21:09

To: APPCB RO Nellore

Cc: Srinivasa Rao .B

Subject: FW: APPCB - RO, Nellore —- O.A.NO.221 of 2015 filed before Hon'ble NGT (S2),

Chennai against Edible oil units operating at Krishnapatnam area, Muthukur(M), SPSR
Nellore District- Inspection Notice — Issued - Reg.

Attachments: | A- 1-Adani - Reply to APPCB Inspection Notice- 06.01.2022_pdf-LFH1-8XXXQT2.pdf
Importance: High
Dear Sir,

Please see attached our response in reply to inspection notice. As desired we are submitting remarks on all earlier
reports as desired. It is requested to please look into the same.

Please see google link of the folder below for all annexures with our previous response updating compliances status on
regular basis. Please acknowledge receipt of same.

https://drive.google.com/file/d/1nwPSMK57kxfDaProYWubVH7pf9jv3uBi/view?usp=sharing

Regards

Great
.ff“?'."a K Prabhakara Rao

o Human Resources | Adani Wilmar Ltd '
WO“R +91 7228939496 Extn 76802 | prabhakara.korrapati@adaniwilmar.in
eadbiad Sy N0.292 & 317 Epuru 1b, Pantapalem, Muthukuru Mandal, SPSR Nellore Dist, Andhara Pradesh.

APE 3008 2IAR 2072

From: Ch. Rajasekhar <ronlr-eel@appch.gov.in>

Sent: Tuesday, January 4, 2022 5:00:27 PM

To: 3F Industries <phalgun@fff.co.in>; 3F Industries <psrao @fff.co.in>; South India Krishna Olls
<vincent.paul@sioils.com>; South India Krishna Qils <b.muthukrishnan@sioils.com>; Vishal kumar. Jain
<Vishal.Jainl @Adaniwilmar.In>; Prabhakara Korrapati <Prabhakara.Korrapati@adaniwilmar.in>; Emami Agrotech
<narayana.murthy@emamiagrotech.com>; Gemini Edible Oil <prathap@gefindia.net>; Gemini Edible Oil
<manna@gefindia.net>

Cc: Srinivasa Rao .B <pa-ms@appch.gov.in>

Subject: APPCB ~ RO, Nellore — 0.A.N0.221 of 2015 filed before Hon’ble NGT (SZ), Chennai against Edible oil units
operating at Krishnapatnam area, Muthukur(M), SPSR Nellore District- Inspection Notice — Issued - Reg.

CAUTION: This mail originated from outside AWL. Do not click links or open attachments unless you recognize the sender and
know the content is safe. Please check the mail ids of the senders and recipients in the mail by double clicking them.

Sir,

Adverting to the above, it is to inform that the Hon’ble NGT vide its order dated. 22.12.2021
directed that the Joint Committee shall consider all the objections filed by respondents,
namely, 9, 10 and 11and objection of any other industries and also compliance of the
directions, if any, issued by the Pollution Control Board on the basis of the subsequent
inspections made and if there is any further violations, then consider those aspects as well
and come with a comprehensive report to the Tribunal, so that this Tribunal can finally
consider all those aspects and pass appropriate orders and dispose of the matter itself as the
matter is pending since 2015.

In this regard, the Joint committee decided to conduct meeting with the representative of
the industries and to carryout inspection on 10.01.2022 & 11.01.2022. IN the meanwhile, you
" are directed to submit the remarks/ objections if any on the earlier reports by 07.01.2022.

In view of the above, you are hereby directed that the decision making authority pertaining
to your unit shall be available for the mentioned period and ensure that all the relevant
records as required by the Joint committee shall be made available.

1



With regards
Environmental Engineer,
APPCB, RO, Nellore.




adani
wilmar

To, Date: 07/01/2022
The Andhra Pradesh Pollution Control Board,

Regional Office: Nellore

1*Floor, APFSC Building , A.K. Nagar Nellore-520 004

Email: ronlr-ee1@appcb.gov.in

Respected Sir,
Subject: Inspection Notice bearing No. OA 221 of 2015/APPCB/RO/NLR/2022-
957 dated 04.01.2022.

Ref: 1. Inspection Notice dated 04.01.2022
2. Action Taken Report dated 13.12.2021
3. Original Application 221 of 2015 pending on the files of Hon’ble NGT (SZ)

M/s. Adani Wilmar Limited (Unit- II) (hereinafter: ‘We’/‘Us’/‘Unit’/*Company’) is
in receipt of the Inspection Notice bearing No. OA 221 of 2015/APPCB/RO/NLR/2022-957
dated 04.01.2022 (hereinafter: ‘Inspection Notice’).

2. We have noted your goodselves’ intention to complete the matter as early as is
possible since the Original Application No. 221 of 2015 has been pending since 2015. We
appreciate the intention and submit that We wish to co-operate fully towards achieving this
objective. '

3. In paragraph 2 of the Inspection Notice, your good selves had directed Us to submit
our objections if any, on the earlier reports by 07.01.2022.

4. In the OA 221 of 2015, the following Reports have been submitted before the Hon’ble
Tribunal, and We have replied to each report, detailed as follows:

SL Report reference Reply filed by Unit
1. | Joint Committee Report-I dated 01.12.2020 Reply dated 18.02.2021
2. | Joint Committee Report-II dated 10.08.2021 Reply dated 24.09.2021
3. | Action Taken Report dated 17.11.2021 Reply dated 06.12.2021
4. | Joint Committee Report-III dated 20.11.2021 Reply dated 06.12.2021
5. That you have also conducted inspection on 9™ of December 2021 and post inspection

we had submitted details compliance report to your office. The copy of said compliance letter
is enclosed with this Letter.

6. You will note that for each report specified above, we have filed elaborate Objections
in the reply above. As far as the Action Taken Report dated 13.12.2021 is concerned, we are
in the process of finalising our submissions and We will file our objections shortly.

7. We request you to consider all objections made in each of the replies made by Us.
Considering the brief time your good offices have given to Us, it is impossible for us to
Adani Wilmar Ltd. Tel +9179 2555 5650

Fortune House Fax +9179 2555 5621

Nr. Navrangpura Railway Crossing info@adaniwilmar.in

Ahmedabad - 380 009 www.adaniwilmar.com

Gujarat, India
CIN: U15146GJ1999PLC035320

Registered Office: Fortune House, Nr. Navrangpura Railway Crossing, Anmedabad 380 009, Gujarat, India
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consolidate and summarise the objections filed to each Report and compile it with pages
numbers.

8. While we are in the process of completing the above task, We are finding it difficult
to do so by 07.01.2022. )

9. You may consider the earlier Replies filed by the Unit during your inspection on
10.01.2022 and 11.01.2022.

10.  We would be able to submit to your good offices the summary of objections against
each report by 20.01.2022, considering the intervening holidays.

11.  We hope this meets your requirement. We will be happy to be of any further
assistance required of us.

FOR THIS ACT OF KINDNESS, WE SHALL BE FOREVER GRATEFUL.

Sincerely,

pYATes

For Adani Wilmar Limited (Unit-II)
Enclosed:
1. References at Sl. 1 -2 above
2. Reports and Objections filed by Unit detailed in paragraph 4.

Copy To:

The Member Secretary,

Andhra Pradesh Pollution Control Board,

D.No-33-26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari street, Kasturibaipet, Vijayawada - 521010

Adani Wilmar Ltd, Tel +9179 2555 5650
Fortune House Fax +9179 2555 5621
Nr. Navrangpura Railway Crossing info@adaniwilmar.in
Ahmedabad - 380 009 www.adaniwilmar.com

Gujarat, India
CIN: U15146GJ1999PL.C0O35320

Registered Office: Fortune House, Nr. Navrangpura Railway Crossing, Ahmedabad 380 009, Gujarat, India



Krishnapatnam Edible Oils Refiners’ Association

203, Diamond House, Behind Topaz Building, Panjagutta, I-Hyderabad - 500082, Telangana
(Regn. No. 1020/ 2014)

18% January 2022

Dear Sirs,

Sub:  Status report about mitigation measures undertaken

This is with regards to ongoing discussion with NGT team. We wish to update the status about actions
undertaken by edible oil refineties at Krishnapatnam to protect the local environment.

It may kindly me noted that following actions have been taken on wat-footing and ate in line with
suggestions made by NGT team. We hope that following actions will be an impottant intervention to
protect the environment by edible oil refiners at Ktishnapatnam.

Water Issue
We are actively perusing following options as suggested by authoritics

—» - We have already applied for Municipal cotpotation watet supply. Recently we all have given out consent
to NMC to proceed with preparation of pipeline DPR. We are waiting for the same from their end. We
attach herewith the letter sent to NMC and collector to help us in this regard.

—> Parallelly, we have approached authoritics for supply of watet from Satvepalli resetvoir. Upon enquiry,
we have been given to understand that some of the approvals from government authorities are yet to
be completed and are being taken up. Pending such apptoval, it may not be possible to give firm
completion dates. We need help from APPCB fot said cleatances.

Ash land filling

Refineries Association has taken up this job collectively and altost 80 % wotk also completed. Recently.

NGT committce had visited the site and expressed their satisfaction also. Remaining wotk also will be
completed by 28/2/2022

Road Matter

Emami Agrotech and Adani Wilmar have jointly repaired this road by spending substantial amount. Recent
esteemed committee also seen the road condition and have expressed their satisfaction. Simultaneously,
refineries are putting all efforts to make a permanent road with the help of District Administration by
cleating private parties’ objections.

Real Time Monitoring through AAQ Meter
We collectively have alteady putchased this equipment and have decided to install at Pantapalem by
28/2/2022.

We trust that above measures ate in line with what has been discussed and suggested by NGT team.

Thank you.

(Authonsed ngnatory)
For Krishnapatnam Edible Oil Refinets Association

o1
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